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IN THE MATTER OF: Som
AKILESH KUMAR ... APPL|CA
VERSUS - SONE
%w’d“:‘fgg:&wm
STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS

AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF

ORDER DATED 06.11.2025 PASSED BY THIS HON'BLE
TRIBUNAL

I, Ramesh Kumar Singh S/o Shri Bal Ram Singh, aged about
44 vyears, presently posted as Regional Officer, Uttar
Pradesh Pollution Control Board (hereinafter UPPCB),
Sonbhadra do hereby solemnly affirm and state on oath as
under:

1.  That | in the above noted Capacity am well conversant

_,,-/f'”.'!:“;’ _ with the facts and records of the present case, hence
£ O *.;,)\ _ ,
Y \am competent to swear this affidavit.

\
w98
| i 2./ That by mean of the present application the applicant

\G, - oy he following prayer in the above noted

\ as made t g pray e note
\x\fmﬁo/miginal Application:

‘(@) Quash and set aside the decision of the State

Environment Impact Assessment Authority (SEIAA), Uttar

Pradesh dated 17.12.2024, whereby the committee of
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Mining Officer, Sonbhadra, representative of Sonbhadra

(not below of the rank of ADM) and the soil scientist
belonging to the agricultural university has been
constituted to address the question of mineral availability
at Arazi No. 15 Cha, Khand No. 02, Village Bhagwa,
Tehsil-Obra, District Sonbhadra, Uttar Pradesh.

(b) Issue appropriate directions to Union Environment
Ministry to establish a clear, binding and proper
mechanism to reconcile the disputes between State
Environment Impact Assessment Authority (SEIAA) and
State Expert Appraisal Committee (SEAC) in the
preparation and appraisal of District Survey Reports
(DSRs).

(c) Direct that the evaluation of the area in question be
conducted by an independent and unb9iased expert
committee, preferably comprising professionals from the
Indian Institute of Technology, Roorkee, and the Indian
Bureau of Mines, with members having no prior
involvement in the preparation or approval of the District
Survey Report (DSR).

(d) Direct the Respondents to ensure compliance with the
Hon'ble Supreme Court's order dated 10.11.2021,
Sustainable Sand Mining Guidelines, 2016, and the
Enforcement and Monitoring Guidelines for Sand Mining,
2020, particularly with respect to the use of scientific and
latest modern technologies and methods during the

preparation of DSR.

Page 2 of 6




(¢) Pass such other and further orders as this Hon'ble
Tribunal may deem just and proper in the facts and
circumstances of the case to protect the environment and
uphold the principles of natural justice.”

That, Hon’ble NGT in the above matter vide its order
dated 30.05.2025 instructed following:-

-...”3. Counsel for the Applicant is directed to serve a
copy of the OA alongwith Annexures to Counsel for
Respondents No. 7 and 10 within three days.

4. The Respondents No. 7 and 10 are granted four
weeks’ time to file the reply.

5. Applicant is also permitted to serve the remaining
respondents as per rules and file fresh affidavit of service.

6. List on 05.08.2025.”

That, in Compliance of Hon'ble NGT order dated
30.05.2025, UPPCB officials have conducted
inspection of the site in questioned Morrum Mining
Project i.e. M/s Rudra Mining and Company, Prop.Shri
Bhupendra Pratap Singh Arazi No.15 Cha, Khand No.2
Village:- Bhagwa, Tehsil- Obra, District-Sonbhadra on

dated 01.08.2025 and accordingly, reply on behalf of

. Respondent No.7 i.e. Uttar Pradesh Pollution Control

Board, has been filed before Hon’ble NGT in the form
of Affidavit of dated 02, August, 2025. A copy of
Affidavit dated 02.08.2025 is being annexed as
Annexure No.1.

Further, in Compliance of direction issued by Hon'ble
NGT order dated 30.05.2025 in the matter of O.A. No.
1102 of 2024 Akhilesh Kumar Versus Union of India &
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Ors., Reply/response in the form of Affidavit of dated
02.08.2025 by has been filed before Hon'ble NGT by
UPPCB. A Copy of Affidavit dated 02.08.2025 is being

annexed as Annexure No.2.

As per record available in this office, Hon'ble NGT in
the matter of O.A. No. 109 of 2024 (LA. no. 481/2024)
Akash Dubey Versus Union of India & Ors. vide order
dated 25.11.2024 directed following:-

"...4. It has been pointed out that the issue relating
fo grant of EC is still pending before the SEIAA, UP and
the application for the grant of EC made by Respondent
No. 10 has not been allowed till now. Therefore,
undisputedly, the issue which the applicant is raising and
the material on which he is relying can be looked into by
the SEIAA, UP at the stage of grant of EC.

5. Hence, we dispose of the OA permitting the
applicant to place before the SEIAA, UP the reports of
the Joint Committee on which he is placing reliance. The
SEIAA, UP will duly consider the said reports at the
before issuance of EC.

6. We make it clear that we have not examined the
report of the Joint Committee. Hence, the SIEAA, UP will
consider the report independently in accordance with the
law while taking the decision.

7. All Pending IAs also stand disposed of.

As per record available in this office, Environmental
Clearance has been to above Concerned Morrum
Mining Project issued by State Level Environment
Impact Assessment Authority (SEIAA) vide EC
Identification  No. EC25B001UP167874  dated
16.12.2025. A Copy of Environmental Clearance dated
16.12.2025 is being annexed as Annexure No.3.

Page 4 of 6

620



5 ._ *e?."h-'...‘ ’ 8
LN Vaduoto 2 ot a0 S
Eyp \/ Company Morrum Mining Project for production of

10.

Recently, UPPCB Officials have conducted the field
visit of above concerned Morrum/Sand mining lease
i.e. M/s Rudra Mining and Company Morrum Mining
Project at Sone River, Arazi No.- 15 Cha, Khand No.-
02, Village- Bhagwa, Tehsil- Obra, District- Sonbhadra,
(Area-12.146 ha) Uttar Pradesh on dated 17.12.2025.
A Copy of Inspection report dated 17.12.2025 is being

annexed as Annexure No.4.

That during the course of inspection, no sand mining
activity was found at the site of project in question at
Arazi No.-15 Cha (Khand-2), Village-Bhagwa, Tehsil-
Obra, District-Sonbhadra in  presence of the

representative of the project.

During inspection to control vehicular dust emission,
Water sprinkling mechanism such as Water tankers
were found established. For Disposal of Domestic

f 4 “ sewage, generated Septic Tank/Soak Pit was found

1

x)“v

* "\ established.
_;.'That, Consent to Operate (CTO) has been issued to
/ above Concerned Project i.e. M/s Rudra Mining and

-\.
iy
W

Sand/Moorum@ 218628 Cubic Meters/year on Sone
River at Arazi No.- 15 Cha, Khand No.-02, Village-
Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar
Pradesh, (Area-12.146 ha) by UPPCB vide letter ref
No.257228/UPPCB/Sonebhadra(UPPCBRO)/CTO/
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both/SONBHADRA/2025 Date: 12/01/2026, which is
valid upto 31.12.2029. A Copy of CTO dated
12.01.2026, is being annexed as Annexure No.5.

12.  That the present affidavit on behalf of the Uttar

Pradesh Pollution Control Board is submitted before
this Hon'ble Tribunal for kind perusal and

/

DEPONENT

consideration.

VERIFICATION:

Verified at fbab € ©  onthisthe  0“'“day of February,
2026 that the conterjts of above affidavit are true and correct

to my knowledge based on records and information received
and believed to be true, no part of it is false and nothing

material has been concealed therefrom.

Z-

has Deen igentifiec by, S, -
Anpeared befers me o

! certified at heish-
o At menkiens,
wimwnisired it b e
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623 507 A ANNEXURE No.-1

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 84 OF 2025

IN THE MATTER OF:
AKHILESH KUMAR. <wreere APPLICANT
VERSUS
STATE OF UP & ORS. .vre.. RESPONDENTS
INDEX N.D.O.H.: 05.08.2025
" ﬁlc_) 'PARTICULARS ' PAGES |

1. | Reply/ Response on behalf of Respondent No.7,
Uttar Pradesh Pollution Control Board.

2  ANNEXURE-R7/M1
True copy of the Inspection Report

NEW DELHI
DATED: 04.08.2025

(PRADEEP MISRA & DALEEP PHYANI)
Counsel for U.P. Pollution C?n/'frol Board
138, New Lawyefs/Chamber,

Supreme (Z‘)o;Zth of India,
New! Delhi-110001
(M.}9810252518

Email: pradeepmisra@yahoo.com
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BEFORIE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 84 OF 2025

RAL/. » IN THE MATTER OF:
* “Akhilesh Kumar ...Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondents

\/Oaﬂn‘ﬁw REPLY ON BEHALF OF RESPONDENT NO.-7,UTTAR
P PRADESH POLLUTION CONTROL BOARD

Nr“";) y 20055 o £

I, Ramesh Kumar Singh, S/o Sri Bal Ram Singh, aged about 44
years, presently posted as the Regional Officer, Uttar Pradesh
Pollution Control Board (hereinafter referred to as UPPCB) at

Sonbhadra, do hereby solemnly affirm and state on oath as under:

1L, That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and

as such I am competent and authorized to swear this

affidavit.
TR 2 el .
& ﬁ"‘--‘ 2. That by mean of the present application the applicant has
-'/” G il N\ : . o
4 a'/’{7.*'?<?r{"" made the following prayer in the above noted Original
Al - e = i 1
{/Q ‘%:_12; g = Application:
Ve b e | .
O\ udd 83/ Vv, “(a) Quash and set aside the decision of the State
\ 7% \?. N
\\\\ﬂg{i{_ R Environment Impact Assessment Authority (SEIAA),
R ——

Uttar Pradesh dated 17.12.2024, whereby the

committee  of Mining  Officer, Sonbhadra,

V
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representative of Sonbhadra (not below of the rank of
ADM) and the soil scientist belonging to the
agricultural university has been constituted to address
the question of mineral availability at Arazi No. 15
Cha, Khand No. 02, Village Bhagwa, Tehsil-Obra,
District Sonbhadra, Uttar Pradesh.

(b) Issue appropriate directions to Union Environment
Ministry to establish a clear, binding and proper
mechanism to reconcile the disputes between State
Environment Impact Assessment Authority (SEIAA)
and State Expert Appraisal Committee (SEAC) in the
preparation and appraisal of District Survey Reports
(DSRs).

(c) Direct that the evaluation of the area in question be
conducted by an independent and unb9iased expert
committee, preferably comprising professionals from
the Indian Institute of Technology, Roorkee, and the
Indian Bureau of Mines, with members having no
prior involvement in the preparation or approval of the

District Survey Report (DSR).

(d) Direct the Respondents to ensure compliance with
the Hon’ble Supreme Court’s order dated 10.11.2021,
Sustainable Sand Mining Guidelines, 2016, and the
Enforcement and Monitoring Guidelines for Sand

Mining, 2020, particularly with respect to the use of
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scientific and latest modern technologies and methods

during the preparation of DSR.

(e) Pass such other and further orders as this Hon’ble
Tribunal may deem just and proper in the facts and
circumstances of the case to protect the environment

and uphold the principles of natural justice.”

That the above O.A. came up for hearing on 30.05.2025
when this Hon’ble Tribunal has directed the Respondents to

file its response/reply.

That the officials of UPPCB have conducted inspection of
the site in question on 01.08.2025 wherein it was found that
no mining activities are in operation at the site of project at
Aarazi No. 15Cha (Khand-2), Village Bhagwa, Tehsil Obra,
District Sonebhadra. True copy of inspection report is being

enclosed herewith and marked as Annexure R-7/1.

That during the course of inspection, no sand mining activity
was found at the site of project in question at Arazi No.-15
Cha (Khand-2), Village-Bhagwa, Tehsil-Obra, District-
Sonbhadra in presence of the representative of the project.

The observation made by the inspection committee are as

under: Q/
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The District Magistrate, Sonbhadra vide its letter no.-
4026/Mineral/2023 dated 16.02.2023 has issued a Letter
of Intent (Lol) in favour of the project proponent in
question regarding mining at Arazi No.-15 Cha (Khand-
2), Village-Bhagwa, Tehsil-Obra, District-Sonbhadra.

It is informed by the representative of the project in
question that process of obtaining Environment
Clearance for the said mining project is under process.
As per the officer record the Consent to Establish (CTE)
and Consent to Operate (CTO) has not been issued by
UPPCB in favour of the project proponent under Water
(Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

That as there are no allegations against the replying

Respondent nor any relief has been prayed against it, hence
the present short affidavit is being filed. The replying

Respondent craves leave of this Hon’ble Tribunal to file any

further or additional affidavit, if so required.

N
\v_‘l--i'That the above facts are being placed on behalf of the Uttar

Pradesh Pollution Control Board before this Hon’ble Tribunal for

its kind perusal and consideration.

Y

DEPONENT
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VERIFICATION:

I, the above named deponent, do hereby verify that the contents of

above affidavit are true to my knowledge derived from official

record. No part of the same is false and nothing has been concealed

therefrom.

..............

% b

DEPONENT

a5 bean identfied by Shn ey
Appeared befrwe * at . \.apfm
| cetified 2 M
ol facte mantiv! sudgaration, And ¢
adminisiered oali: 10 9 s
(PN.SONEY)
Aav. NOTARY

ROBFRTSCANSONFREE
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51 3 Annexure R-7/1

w0 s wRa afewer, 9 et gwr sfogo wwar—84 /2025 (3msov0
H0—142 /2025) fgelyr FIR W SR YW WS 9 I ¥ uiRa aew
fei®—30052025 @ agueE A AW W& ARAET e @A, RN
H&—159  (@WUs—2), &FGE—12.146 BaCUY, UH-WEl, TEUIG—3IEN,
TAIE—WTE ST KT s —

"o vt gRa afdeve, A Rl & it aifteee arclees afovo wen-
84 /2025 (3RO +0—142 /2025) AEE FHAR FAH SN WSV Wod T = # wifve
ow fEA®—30.05.2025 & U W g9 dEiay & wtmREl gnr 9w uewer #
Heia 4le, @99 dgel AEE e AR ot wE sl §En-15" (@ve-2),
BFH—12146 TICUY, UH-AIG], TEUC-ER], WAYG—GITHE @ weeiy e
fai—01.08.2025 & frar Tar | Gew & g AT oAl @ w0 § & dew e
(ordwR) ouftem fier) fiem & w9 9@ T qedl, Sufe @ = ofgas @ el
BN SUeE @ A SRIdW Ud hdied # 9o Aol ® R o Bifleer sy
fopa 2

1. e & vy 9 Weffe 99w oRgoEn, aneh wen-ise (@ve-2)
UH—ATTET, TEHIE—HEY, TAIE—HHg W @iy @ afofaf 58 gef

2. e @ g Saa @99 oRge @ Suite wfafafE g e @ T i
o yEew d wwfhe @ g fvd w8 owsf tee sl (oan
TH-tag, GRe-EER, HWEd gR-M 4w waw fHe g3 oW owow s
frasfi-3are, Regr, dNe-UNmE, TEUE-WYE) # AREN |@@-159
(@ve—2) 813 THA-12.146 BACAN, UH-WIA, TEUO—INGY, THIS—ETHE U
9 W ooy faeneen), deHe @ UEie—4026 / @fe /2023 fEeTe—
16.02.2023 BRT Ta03N03mE0 (Letter of Intent) T farar am & (eramwfyy Her ) |

3. e & wag Se0 @9 oRge & ol T wrenmr gere &

4. Sum AR gwr e o T fF 9w ww oREeE @ gEmRed
TN e 5 W erdard) w2

5 HAEd AMeEER 99 HeiHg 4, e gRarae g ved are | 9 @
et gd odlodo @ HareH ag wenle (e ug arg) we e o &

6. Fiwor & win wufm oA g w= gl Sues s T afiera
famTie—26.03.2025 &) WAl e 2|

7. @rten AfeETTaR Wo g s aftew, 92 faeeh # aiftm sioto Hem—
109 /2024 ST g4 9919 gfHg+ o gfdear & oftg amewr fRafe—20012024 &
e H Hga wffy @ aren fReis-o2012024 T wofem & U3 wwm-
Wil 0258 /3I0Y0 F0—109 /2024 f9i®—1503.2024 BT W0 s BRE afewn, =3
foeeh # arftger fsar war on (Bramwfy o) |

TaT HET WS FAAGA U anavge driae iy Aes o f

s

ghﬁhhﬂﬁqﬂ?ﬁ W
Y aglos
fre) st
TOMTROTHD WIS HBTIH
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Site Photographs of M/s Rudra Mining & Company, Arazi No.-15Cha (Khand No.2), Village-
Bhagwa, Tehsil-Obra, District-Sonbhadra inspected on dated 01.08.2025.
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BRIy Rrenfer, |vg |
(@fer arpm)

yaiew 4026 /@i /2023

W0 Wx HIZFRT WS G

Ul UF-3a Ue-RagR, vk,

R4 0 waw Rig 9o W waw Rig

frard @, RgR, Wee—uRmad,

THIE—RE |

HiSd F0—-9839626500

éoﬁa 3“?0@0 rudraminingsbr@gmail.com

NP

(Lefter of Intent)

fesies |6 /02 /2023

Sovo YU wfe (URER) frmmae, 2021 & frm—23(1) & wifderi & e
-fifaer we S-Narh woreh @ wem ¥ @ uger Wiaa fBd WM 'Y §9
Hrafed & U3 GE—2588 / @ier / Rsfa—aRT /2022 RAF 05.11.2022 @ NI
Raer fid e g0 309 U4 o afderll § ffaer we diel sty @ i ofl |
o~  Sqd HH W GAUG-TE @ agid-3a B TM-E B ARGl
159 3 Rerd &5 YPa—12.146 2R (Gue—2) # Syaer affe aimfera
NI 218,628 B+ Wiex A B ) Qar werar ol (THogsoiowio) & weaT
AT 0 510/~ (B uiw @ qw A) ufy ue dex @ deil Qe e
05.11.2022 ¥ SfectRaa wdl & aefiF & 2|
s AMUD BRI &) T Al wated G Wdivee U oM ) e e @
I e alluafd o0 ¥ I R B Wl T
-

1 fwmrd &3 3 Suder aiffs ofidfera WAl 2,18,628 B Wiex Wk @ ford

%0 510/~ (¢ uid W &) A w9 fex A R B AR wer

& for) affe weer sRIf B0 11,15,00,280 /— (HUA TUNE PRI T&E T

) < o) 7 TN B R, srayd Sa SR A 25w SRR

%0 27875070 /— (WU @ dg TON @@ TSR FOIR W) A1

uRrf ® W& ¥ v 20 wRwE eeRIRN B0 22300086/~ (B9 A WS

dew dE BuH) A1 vud fhwd @ wg ¥ e g9 Ag-uA & i @

e W, 4 o Rawi & s ol B BFY | T D 9 H S SRR

(erfvere ) uRRplf & wg N o @9 Al weif F wwrfa @l

AMIT—93 ST px @ &) il Rawdl @ e frra e g arfed |

1 B afrard @ e afy sy eeRifi S B W v wa 8, @@

HIUD R AFEHA D A A O B T GRIR IS8 WRER & ual ¥ oied

FR e S aur g W N Ay g g RIS arEr yeraEs T
farar wirar 8, @@ A ARy 9d {9

293
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ﬁmaﬂwmﬁaaﬁaﬂm%mwgﬂﬁmmwmﬁ
g 3 SRR %0 11,15,00,280 /- (W7 7IRE IS Twg ol @) a0t o)
ggﬁ@ﬁﬁaﬁmmwﬁmmﬁmﬁﬂﬁa
maﬁzﬁmmmwﬁtwmaﬁ%mﬁﬂfﬁa@
IR Sowo v Wil (aRew) Frammeh, 2021 % foa SRR ey
PR @ iR wfdr & R e @ w2 fre 4 el
Wﬂaﬂﬁaﬁmﬁﬁwmﬁl.zoma%ﬁm—sga#aﬁméamﬁn
PR e aRd w9 o |

SRR (Letter of Intent) el 81 & 1o W & oy, Fvss, e W@
@ﬁaﬁ.vouo,ma%wwmw,@mmmmamm
WA far s aifvard @v aer

WE B IR W RO B e GefeRo wedn yv-ua Y e
wegd foar s sitvard @, s Prmd, 2021 @ P so(t) B
wifeET @ a=fa %o 10,000/~ wfy R 9 @@ ¥ wika 2 &N |
Sosio 99 wftl ([ReR) FrmEeh, 2021 @ fran-17 @ gl & SR
UCRTR 83 b1 WG SR T P36 @ SRR G W R
Ud BT ST T v Wad Seaeardl 8 |

vafeRvT SRR w-vE Wit & U 0iE @ iR veer o @1 R
BRIGR G+ R aeprel e &) Wi |

Framraell, 2021 & fram 35(4) @ sl vafewo 6 @l @ ofsar @
RE MR wrREl ®, wem e gr @) T st
uRES Sdad gRr e fear S s @ P 3s()
Seaier 1 g A i@ framaeh, 2021 & fram eo(7) & s

8 8

IR
-3 (Letter of Intent) FIRET TR wab |
framrael, 2021 @ Frm-35 @ R &% & 4 9gr v SR
g i s @1 eeRif fFeiRa Ay & Smr s o 2 vedar
Frar B |

TSY TR AT st TRPR §R W0 W FeiRa v 9 I 7o sy
W B 2.00% EofoTHo(admT %) vd fren wfer wevRy W,
e § IURH B BU N e A 10% g @ wlda R Ry
wifeRo, TR (/rST) iR SUaR anfy Rk veldr s e |
vee @ 3 RA A & b wlerwr sk Mo & v dwifva wEfE
W G Ueel 8F B SEATH weeer difea mam @ yeer Ro
e &% @ o § o W @ @ woyeter W W Riw @ any

W,mmﬁwﬁmlm%ﬁm@ﬁmﬁm
PR R AW BN |

.5
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11.

12.

13.

14

15.

16.
g i
18.

19.

917

wﬁﬁmﬁﬁmmaﬂ%mfmﬁumﬂﬂwﬁﬁmﬁmmm
BT IR UL A-gra @S i ) R el @ wilfbansit
Wﬁﬁlﬁaﬁ?wmﬁwmﬁﬁﬁﬁﬁﬁl

EeAR Fan-36 @ AR Al @ waw @ S FRE @ Rig vad @
A R 360 f&lt BT W oqwa R & avw ar sdodoszo
wWowolodlo B Trar WY Wik Ao e /e @ fnfor $¥07 | geder
ST D URE /T WX SROTHO 3Z0dN0 TR ) v@wr, R wwafr
G yeer 89 W 9y @it @ uRage 8q wged wee g @ e ffa
f¥d T g0y wHOTHO-11 W sif FgosIR0 B B BIET TG AR
el v @ gfur @it ek Swer wfia oY W x@—v@E T @
WQa W A B W SR W | yeder Sa dowododlo B 3k
AROTHOINZ0SI0 WheiRf GRT &) Tl wivel Reoffén o) &n A & i fasif
% YRl @ iR fra-e7 @ syl @ el willed sRieR & g
RepifSr w1l o W Rafs @ o wuera s |
UCCER WP a8 $ S0-UHOUHO—~11 WaY fAaxvr wfee WR &¥il | Wi
ars 1 forfa go-growro—11 ST FgoaRoPIS B A% e W UG @Al
qul SIeT ¥d B B Iy Teear AIROTH03TEoN0 Fheir IR qRIf Had
IUST IV BT AR GE U ATe], QAT W QT | I DI AT A
@R @ < N e, 2021 @ fRm-e0 @ srfa a8 wRa @ forg
) B |
e Iy eRa ARy @ sy fRAIP: 05002018 @ U W
UeeeR RN @eM @ Ferf e W diel @9 @ @R Fured 3
Wit Fave Wex # wygad bRy gellvi gad Wiheda A
gde AN WA | gene § Reyd dia A9 # w1 Features @1 g1
AP B

(1) The Weight bridge device should use the MQTT protocol to transmit data.

(2) The Weight bridge device should transmit data over the internet to 10T
infrastructure in cloud.

G &3 4 A9 MNex A eUE A o WR, N ¥ o) 9 @), | af
TEE N G Afhar YeeqR gRI A8l & W |

frenfrardr grer faffed GRerm &= § @ Prd UgeaR &R 7 fsar s
T8 P ot aRr W Hawd forer Wl g Wi w78 far s

W &7 & Jrex wiel Afaed yox frfa far s, a8t w afiel @
faspa qeu ugear g weidia far s

It yeer g Faml 7 @9 veer & vafoRvr e i un e
Arorn e @ wdl BT IeeE fbar S 8, a TeeaR By S yat e
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S0%0 IU Wit (TRER) Prammaeh, 2021 @ Fraw—es @ aefiv i & warfiai
®1 WD O b1 SRR @, S -l g deleRe @ #e T 8|

Rl w@ wat @ S & uRum ey IR #1 g sem@r AR
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T W § B g BYal ® ) S6PT de YSeRS g b1 SIRATT |

U WOR 32AA P WoR g1 Al w7l A S doer
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U,
[KE|BERE]
g |
ey #,
Hew wfha,
THOZ03TEOTOR0,
waEve Frewres, Sowo,
fafya wog—q, Rl T, ST |
UHiH 2 & S wAa /2025 faqte 26 A3 /2025
fawg— District Magistrate, Sonbhadra letter No. 2508/K hanij/DSR-Morrum/2024723
Dated 15-02-2025 regarding Gata No. 15cha, Khand No. 02, Village Bhagwa,
Tehsil Obra, District Sonebhadra @ T4 # |
LEET

. SWE Rvae gafr Fewen @ o HeE—1152 / WAl
/AR / 2023 FEAT® 12.03.2026 1 W=y TRV TR @ e Y, A §E W
W Sfeafaa & -

“SEIAA has reviewed the report of the commitiee and observed that the geo-coordinates
of the Lease area inspected have not been mentioned in the report. In light of the above, SEIAA
is of the opinion that a letter should be sent to the District Magistrate, Sonebhadra, directing him
to ensure that the geo-coordinates of the lease area are clearly mentioned in the report of the
committee constituted vide its order dated 13.01,2025.

T B WA i wd W € R oome eufay & uE Wem-eed /

vty / AT /2023 FETE 27.12.2024 & F9 H 50 S B IS HEA-2301 /
W /2025 TRi® 13012025 §N1 WHUG-WIME @ aedio—aay  Rew
T @ WRTGH WeE-159 (@ve—2) VhET 12146 2o 8 3 foren wdem
ﬁﬁ@qwmo}ﬁmaﬁﬁmﬁmﬁﬁﬁﬂmm—ﬁw. TIH
R fafigem, e g G, 981 9T (soil scientist), (2)- ST
e (Ro /o), TR, (3) T Wi Af@H, WvE @ 3w Ak o
Teq frar T, AeER H @ whm, ol R s R, e @ 0=
WRE—a P /202425 /398 G 27.012025 GWI Weo WK Freq, HaT U@ i
g T @) @ &g e o @) afew afafs g [RTE 03022028

H &5 @ wgwm @ig @ T
"~ NameofPillars | Latitude _ Longitude |
A 24°31'56.51"N §2° 59'15.58"E
— @ .. 24°32'02.93"N _ B2S9IWE
I c 24°31'53.16"N 82° 50°3437"E
L __Db 4°314833N |  B1°59'238I"E
Sfqa oita S & @Y o fed @1 dodiogwo TrET ¥ ga mrei
(BTamfa we) fread &

firesy WEAT—1 Latitude: 24.532507310697458, Longitude : 82.98825200179802
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@

2. few WwEn-2 Latinde: 24.533327691405898, Longitude ; 82.9906] 162496179
3. fiew WEH-3 Latitude: 24.51961708, Longitude : 83.00640869
4 TUeH WE@I-4 Latitude: 24.533327691405898, Longitude $2.99061162496179
5. ey W5 Latinde: 24.532507310697458, Longitude : §2.98825200179802
Mo UM ued, 7@ Td N wwad o @ g Ho-Agrichem-
/2024~25 /1L / T&AI® 05022025 G HiGa AT 3§ gfeciflan & & ws @
il 3 R AM-WTE B A Fo— 15T (WVS—2) YHAT 12.146 Bo ¥
ale,/ HivA @1 w9l f&E 03.02.2028 1 for | R Y@ H T 3 9 4
ﬁﬁm$5ﬂaﬂwmwﬂ\ﬂﬂﬂwaﬁmwwsﬂﬂWaﬂ
mwmﬁﬁmﬁﬁmﬁmﬁvﬁﬁﬁﬁﬂ%ﬂnqﬁma
1gg0) ¥ @y, fiee AR w @ Ffererd W S R | e e H
e/ 9570 W 95.74 Wi WA AT TR dfrad w9 9 91/ HNA 9572
mwmﬁmzammlﬁmﬁﬁmﬁﬂﬁm%%ﬁm
o @& fordl argugem &, Ffd gx are] 1 AT 980 s 21
FURIGEITHN AT Wi 2

Hed— g |
e,

(et ey f¥E)
faremeraTl,
HIAWE |
qFiE 9 famis TNl
- Frvs, 5w o ghed Frmed, FoWo, WIAA WA, dETH B
Wﬂiﬂﬁﬁl /1

EEIBEIED
TE |
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527
U,
forenfaemmd,
HIFE |
W A,
waw afem,
THOF0NTHOTONO,

Tl R, S | |
yFE— ) oy Safra / Sovaosno AN / 202425 femme /S /0L /2025
~  District Survey Report, Sonbhadra (Sand/Marrum Mining) & %7 ¥ |

wETeY,

Fum Aufe fAwus awe um ween-ses /ouio / AT / 2023
fi® 27.122024 T W ywwr B @1 wre @, Frwd W WA SEIAA @
Aifen Ho— see fai® 17.12.2024 & f=g Ho—3. District Survey Report, Sonbhadra
(Sand/Morrum Mining) % J9 fag—e, forem afeafrm & fe—

".....SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024
do not address the question of mineral availability at the site. Hence SEIAA agreed 1o refer
the matter o DM, Sonebhadra to get it examined by a committee of Mining Officer
Sonebhadra, a representative of DM, Sonebhadra, not below the rank of ADM, and a soil
scientist belonging to a reputed agriculture university of State or the Center. The Commitiee
shall examine the area based on ocular as well as soil profile examination and photographs
and videos should be attached with the report. The report shall be submitted within three
weeks, SEIAA should be apprised of the action taken...”

9w @ B9 A gu wwfey & sl wwm-2301 / @fra /2025

R 13.01.2025 B TMUR-—wR @ dedle-siaw R am-sa @
ARTA HEN—159 (@UE-2) VHWI-12.146 B0 &5 @ fAen wdmw RO
(Slowswoamvo) # witaform f6d o & wara 3 @it B (1) Prer T
oy PRy, sl g aifn, 93 3509 (soil scientist), (2)- armR
Rrerfas (Ro /wo0), H@Fee, (3)- Sl @ sfaerd, dpm @ Ty afi
&1 e far A, aeem ¥ me wftm, s R P P, vl @ o
eI 1./ 2024-25 /398 R 27.01.2028 g1 o wenda Argm, gz v
aft T Ramr @) ofa &g e B am @) ofea wff g Rams
03.02.2025 1 &= 9 WyE w4 @ T

Wlo WEEd Wed, 981 G4 @M @ fem & ous wo-
Agrichem./2024-25/1/ f&iT% 05.02.2025 BT Wit sy # afewfiae & & “owge
& TEdtE—sitga § fua am—sre @ sl wo— 159 (wve—2) w1248
B0 A Wrel/ vn @1 wdaW e 03022025 @) B AT W vww # T
38 4 Mrex wewd @ 5 G Wigw W AR/ HH w1 Awa e T o
§1 dwe @ v et Rem wd R s Paer § wmeide AR (R

F.

20
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(2)

CE0MTEID 1980) W A, fiee s @@ o uftem s sma s o gl
e @e,/ A1 95,70 A 9574 Wl rar T wer aited & are/HRA
95.72 wicrera wen freetae 428 wftvem o) g @ 4 o wifdo ooy &
TFT YA ot & R aragen @ w0 g arg o A T ot B

ufafey g uftn amem Bema 11.02202s, fred ofeofan 2
wa qf worea sifverl F o) @ oA qol, wow wvan @ o & o B
e A0 @ wren w9 @ gl 3R Rem @ frg v aulea 4 790 g @
YU & Wowany dereee ondl i A et &

e wify @ Sife I @ Wo SAEE aea, g9 o B v
fmT & a5 93 A7 06.02.2025 HE WU H TH YA @ WY WelH Y ATATAD
HTUETE ¥ ey g )

HA™E — Qo |
LD

(@ e fRig)
ferenfereTi,
g |
=S 9 e IusiaT |
wfifaf — Frefofen o aey goemed i)
1. Wfue, @@ vd Gfed W, Gono weA @ @Fe um Ree
16.01.2025 @ A # way Wi
2. Préwe @ afed Pluea, sos wfra wam sees @)
99 @ u3 R 28012025 & v ¥ wae dfa )

Hrrag |
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529

g oty e
frafes) #eea
v saTa ween @ 5 wew Wi veodosndovove, Wl TN, @EAS
& a3 weE-864 /valo / W / 2023 A 27.12.2024 F WY e SEIAA P
AMfen wo- sea RATH 17122024 @ fa=g ¥o-3. District Survey Report, Sonbhadra
(SandMorrum Mining) & 39 g6 # afeefua & f-

“.o.SEIAA noticed that the reports dated 15,03.2024, 05,07,2024 and 27.09.2024 do not
address the question of mineral availability st the site, Hence SEIAA agreed 1o refer the matier
to DM, Soncbhadra 1o get it examined by a commitiee of Mining OFfficer Sonebhadra, a
representative of DM, Sonebhadra, not below the rank of ADM, and a soil scientist belonging to
a reputed agriculture university of State or the Center. The Committee shall examine the ares
based on ocular as well as soil profile examination and photographs and videos should be
attached with the report. The report shall be submitted within three weeks. SEIAA should be
apprised of the action taken...”

IR B B9 W IH e § IRV Se-2301 /@fye /2025 e
13012025 W1 WWHE—-HFE @ mEde-siEa Remr wm—wai @ ameeh
w154 (@vs—2) wa-12146 20 83 @) foren wdewr Rod (Fovwoamo) 3
affem Rl o & e F oife &g R @1 e @ gy neR, FIRE
it~ favafaenem, armRht 1 & dm@(soll scientis) R B %1 s
T =
1. e, TR fiy o, amesh g ofem, 50 it (soil

scientist)

2 W Rrenfsrdi(fEo /@) 99
3 e e s, H\w |

v 7 g afe, = R R Raea, el @ g3 aen-ge s
2024-25 /398 AT 27.012025 EWI 3@wa v w1 f6 wo Wity gaw ffe
"Conflict of interest” T T=<H &0 §U WG & waw & w0 # o w1 # sl
wa @ T 8, forea awe e, oft Res s gw g serds areg
wa v Y wad B @ i B o &) e wfee e R R
fere, armRil & o Reid 27.01.2025 % w9 % 50 Fied @ S WEA-2440 /
afrer /2025 faF@ 01.022028 BT Sudvan & &) wita &q Reie 03022025
fafer fPraa @1 7| P RS RAmw 03022025 # (1)- wio s area, gar
W gt waeE fern, (2)- s RrenRed (Ro /o) dFem (G- = am
wfe@rl e 9 (4) Sdew @fiw femr W g dgm w9 & @ e
@ Tl | ST do S wree, §91 o aft e e g o 93 Ho-
Agrichem./2024-25/1/ TSI 05.02.2025 (WY Werm) g1 audien &5 Tee—wiE

R

G

22
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M TEdE-aan e -l @ SR W 15Y (@ve—2) WAI-12.146 80
gq ford ﬂmwmﬁmﬁmmﬂaﬁmawm
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A @0 3 @ 4 Ao mevd @ 5 nad @iew @ Tie/ e & S fe T
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q are/ARm 9570 A 9574 uReR v awr aftEe Y @ are/HIRE 96.72
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P & ol srqugen & w0l swvi 1o @ W aga o &1

daw i o Afveral A T @ AW T, ou e @ 9 8 o &
W A @ e W B Tl e e 8, fra w autere # 56 g gEE
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OmCE, “e- Li
% J0N0 W / Lifestyle for
%MH“‘* U.P. POLLUTION CONTROL BOARD d Enwvironment
SONBHADRA
wia - famion—
RefNo: [(np2 '3 .-'rl.r.l,;}l p- 109 l.a'l LD 2o Date: | <o _-‘;ll.lr}f:-_;- Lt

T,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial-ngt@gov.in

Sub:- Submission of Joint Committee report in pursuant to order dated 29.01.2024
passed by Hon'ble NGT in the matter of Original Application No. 109/2024,
Akash Dubey Versus Union of India & Ors.

Respected Sir,

In Compliance of Hon'ble NGT order dated 29.01.2024 in the matter of O.A. No.
109/2024, Akash Dubey Versus Union of India & Ors., the Joint Committee report 1s
being filed herewith. This Joint Committe report has been farwarded to Headquarter,
Lucknow by R.O., UPPCB, Sonbhadra vide letter dated 05.03.2024.

It is requested that the aforesaid information mav be presented before the
Hon'ble Tribunal for kind consideration.

Enel.: As above.
Yours faithfully,

; A~
'“f:;‘w 13

(U.K. Gupta)
Regional Officer
Sonbhadra.
Endt. No. & date as above.
Copy to:-
1. District Magistrate, Sonbhadra for kind information please.
2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.
d. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please,
4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
supreme Court of India, New Delhi-110001.

Regional Officer
Sonbhadra.

FTIfEy | WEF HE 162, TR niwa (Free vl gew) flice: House No. 162, Uttar Maohal {Near Chandi Hotel)
aadwid, H@FME-231216 5720her1:ganj, Sonbhadra-231216

4ot - rosonbhadrai@ uppeb.in E-mail: rosonbhadra@uppcb.in
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SONBHADRA
wad Hem— fasiam—
Ref Mo.: GO233/PH-1501/SBD/ 202372024 Date: 05.03.2024
To,

Chief Environmental Officer (Circle-2),
U.P. Pollution Control Board,
Lucknow,

Sub:- Submission of factual report in the matter of *Morrom Mining” on the river bed

of Sone River at Arazi No. 15 Cha, Khand No. 02, Village-Bhagwa, Tehsil-Obra

District Sonbhadra.
Sir,

Kindly refer to above noted subject, the State Level Expert Appraisal Committee
(SEAC) has decided to get the actual position of the lease area through a site visit and
recommended to constitute a joint committee of Prof. Jaswant Singh, Member SEAC, RO,
UPPCB, Sonebhadra & Mining Officer, Sonbhadra to inspect the mining site and provide
factual report to SEAC to take necessary action in this matter. For complying, The Sub
Director/Nodal SEIAA directed for same vide reference no- 666/Parya./8280-7891/2023
Dated-22.11.2023. In compliance of above direction, the joint committee conducted the field
visit. The Joint Committe report with photographs is being filed herewith as annexure-1.

It’s opinion may be consider in this matter that Geological survey should be done to
find out the sand in the inner layer of soil of concern lease area.

Encl.: As above.
Yours faithfully,

@
il
(U.K. Gupta)
Regional Officer

Sonbhadra.
Endt. No. & date as above.

Copy to- Member Secretary Sir, U.P. Pollution Control Board, Lucknow for kind
information & necessary action please.

[ ]
Regional Officer
Sonbhadra.
waiay : 7o Hey 162, SR A (Free wodl Biew) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
Yo, WrTR—231216 57 obertsganj, Sonbhadra-231216

%3 : rosonbhadra@ uppch.in -muiil: rosonbhadra@uppch.in
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“Morrum Mining” on the riverbed of Sone River at Arazi No.- 15 ¥ , Khand No. 02, Village-

Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh, Area 12,146 ha. 8280/ 7891 [sla
fﬂﬂlﬂlﬁ!ﬂui&f 2023,

The project site was inspected on 15-12-2023 by the joint committee in compliance
of the decision taken by SEAC/SEIAA. The following members of the committee were
present at the time of inspection: -

L. Prof Jaswant Singh, Member SEAC-2

2. §h. Umesh Gupta, Regional Officer, Sonbhadra, UPPCB
3. Sh. R B Singh. Mining Officer, Sonbhadra.

Al the time of on-site inspection, Mr. Dheeraj Singh (Mb. 9198140009) and others
were also present as representative of project proponent. The following decision was taken
by SEAC in its T98th meeting dated 13/10/2023 for the project.

A complaint dated 11/10/2023 of Akash Dubey, (Environmental Activist) Sio Shri
Mahendra Kumar, Ara Kalan, Arakkala, Allahabad, U.P.-221508 received against the
Jorgery committed by Rudra Mining Company in obtaining the environmental clearance for

extraction at “Morrum Mining" on the riverbed of Sone River af Avazi No.- 15 &, Khand
No. 02, Village- Bhagwa, Tehsil- Obra, Disirici- Sonbhadra, Uttar Pradesh. Complaint
stated that area in guestion i.e. Arazi No.- 15 &, Khand No. 02, Village- Bhagwa, Tehsil-

Obra, District- Sonbhadra, Uttar Pradesh is a plain land where in there is no deposition of
morrum. In this regard complainant has alse enclosed photograph of lease area

The commirtee ohserved that in the video of drone survey presented by the project
proponenticonsultant that seiliplain land with flora & fauna is visible. The commitiee I
apined that in this situation it would be appropriate to get actual position of the lease area
through a site visit. Hence.the commiftee recommended to constitute a joint commitiee of
Prof Jaswant Singh, Member SEACRO, UPFPCB, Sonebhadra & Mining Officer
Sonebhadra to inspect the mining site and provide factual report to SEAC to take necessary
action in the maiter.

Further the following decision was taken by SEIAA n its 774th meeting dated 07-11-2023:-

SEIAA noted that according to KML mining is being carried out. SEI4A agreed with
the recommendation of SEAC to constinite a foint committee of Prof Jaswant Singh
Member SEAC, RO UPPCB Sonbhadra and Mining Officer Sonbhadra to inspect the
mining site and provide factual report to SEAC to take necessary action in the maiter. The
Joint commiitee must submir the report within 15 days.

In compliance of above the Site visit was conducted by joint commttee on 15/12/2023,
The observation of the committee as per the site visit 15 as under; -
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Al the time of site visit it was observed that the minir‘tg lease 15 plain sail land with
flora im which, agriculture was being done by local farmers. (Photographs of the
farming anached),

B

The lease is located in the outer reach of the rear end of river bank, duc to which
there is very low possibility of the occurrence of mineral deposit during floods in
tuture and makes it unsustainable from minin g point of view,

3. There arc water bodics in the Iease arca al the time of inspection, hence no mineral
can be excavated from the water bodies/'submerged area. No mineable mineral
(morrum) was observed in the lease area at the ime of physical inspection,

Enclosure: - Photographs with coordinates.

R (A
g LT

{R8 Singh] (Uresh Gupta) {Prof. Jaswant Singh]
Mining Officer, Sonbhdra Regional Officer, UPPCE Sonbhdra Member, SEAC

575

A
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Photographs of all pillar's and lease area M/s Marrum Mining” on the river
bed of Sone River at Arazi No. 15 Cha, Khand No. 02, Village-Bhagwa,
Tehsil-Obra, District Sonbhadra.

[ PILLAR-A ]

¥

'_ i:T_JiIGPS Hap Camera .

Bardiya, Uttar Pradesh, India
Bardiya, r
Lat 24.53

[ PILLAR-B ]

[ PILLAR-C ]
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Photographs of all pillar's and lease area M/s Morrum Mining” an the river
bed of Sone River at Arazi No. 15 Cha, Khand No. 02, Village-Bhagwa,
Tehsil-Obra, District Sanbhadra.
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ANNEXURE NO.-2

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 1102 OF 2024

IN THE MATTER OF:
AKHILESH KUMAR, <euneenes APPLICANT

VERSUS

UNION OF INDIA&ORS. ... RESPONDENTS

INDEX N.D.O.H.: 05.08.2025

—_—

SL. PARTICULARS PAGES |

1. | Reply/ Response on behalf of Respondent No.8, |
Uttar Pradesh Pollution Control Board.

‘ 2 | ANNEXURE-R8/1 |
True copy of the Inspection Report

NEW DELHI
DATED: 04.08.2025

e

(PRADEEP MISRA & DAI;EE/ ' DHYANI)
Counsel for U.P. Pollution/Caontrol Board
138, New Law%e]; Chamber,

Supreme Court of India,

New Delhi-110001

(M.} 9810252518

Email: pradeepmisra@yahoo.com




PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1102 OF 2024

P . » i - o 3 .'
// Akhilesh Kumar ...Applicant

Versus
Union of India& Ors. ...Respondents
t$Rs. 1§ <7
‘.{PNSO“G‘,-"? REPLY ON BEHALF OF THE RESPONDENT NO.-8,UTTAR
Nn!ar;' Sonebha®™ =

PRADESH POLLUTION CONTROL BOARD

I, Ramesh Kumar Singh, S/o Sri Bal Ram Singh, aged about 44
years, presently posted as the Regional Officer, Uttar Pradesh
Pollution Control Board (hereinafter referred to as UPPCB),
Sonbhadra, U.P. do hereby solemnly affirm and state on oath as

under:

1. That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and
as such I am competent and authorized to swear this

affidavit.

That the Applicant has filed the above noted Original

Application wherein following prayers have been made:

“A. Call for records from the Department of Mining,

State of Uttar Pradesh which establish that Aaraji
Number 02/15 Cha, Village Bhagwa, Tehsil Obra,
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District Sonbhadra, Uttar Pradesh has Mineable

Reserve of 218628 cubic meters.

B. Set Aside Serial Number 03 of District Survey
Report Amendment letter dated 01.04.2024 which
says that Aaraji Number 02/15 Cha, Village Bhagwa,
Tehsil Obra, District Sonbhadra, Uttar Pradesh has

Mineable Reserve of 218628 cubic meters.

C. Grant any other relief deemed appropriate by court

to address the impact of the flawed report.”

3. That by mean of the present application the applicant has
questioned the DSR amendment letter by submitting that in
the Gata No. 2/15 Cha, Village Bhagwa, Tehsil Obra,
Sonbhadra, Uttar Pradesh, there is no mineable mineral as
indicated in the report of the joint Committee and other
reports filed in O.A. No. 109/2024, Akash Dubey vs. Union
of India & Ors., but the DSR amendment letter states that

mineable minerals are available in that Gata.

That it is pertinent to mention here that in O.A. No.
109/2024, Akash Dubey vs. Union of India & Ors., the
applicant has made a complaint that Project Proponent, i.e.
M/s Rudra Mining and Company, had committed act of

forgery in filing Form-I for Environmental Clearance (EC)

for extraction of Moruum from the river bed of Sone River at

Arazi No. 15, Cha, Khand No. 02, Village Bhagwa, Tehsil—
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Obra, District Sonbhadra, Uttar Pradesh whereas there is no

morrum in that area.

3. That this Hon'ble Tribunal vide order dated 29.01.2024,
passed in O.A. No. 109/2024; Akash Dubey vs. Union of
India & Ors., while issuing notice, had taken note of the fact
that the Joint Committee was constituted by SEAC and had
directed for submission of the report of the said Joint
Committee before this Hon’ble Tribunal. Accordingly, the
report dated 15.03.2024 was filed. This Hon’ble Tribunal
after considered the said report and vide order dated
01.04.2024, had constituted a Joint Committee consisting of
representative of Member Secretary, CPCB and Advisor/JS
Incharge of EIA Mining (Non-Coal) Ministry of
Environment, Forest and Climate Change, Government of
India and directed the said committee to visit the site and
submit the report. The said Committee submitted its report
on 05.07.2024 wherein following recommendation has been

made:

; Y “,\ ( “The joint committee recommends that a grid-based
7 N W survey of the lease area regarding sand/morrum
I o W
? L] _.' F, g o I'.I.\

reserve in the lease area may be carried out by Project

i
!I ol ," ..-r_~

\ Y )& Proponent through a reputed expert institute and
:‘\_ N\ * Y «’ reviewed by SEIAA, Uttar Pradesh, to provide grid
\: i _.. Y | ‘r,‘
e GOV .3 wise details about layers of earth and sand/morrum.
Q-"_“-__t_l = .ﬁ.'

The red line level i.e. the level below which mining

not to be carried out may also be fixed by the survey



to enable proper estimation of annual replenishment

and permissible mining in subsequent years.”

That the said Joint Committee has further submitted an

additional report dated 27.09.2024.

That thereafter thé said O.A. came up for hearing on
25.11.2024 when this Hon’ble Tribunal disposed of the
same, permitting the Applicant in that case to place before
the SEIAA, U.P. the reports of joint committee on which he
is placing reliance. SEIAA, U.P. will duly consider the said

report before issuance of EC.

That the above noted O.A. came up for hearing on
30.05.2025 when this Hon’ble Tribunal has directed the

Respondent to file reply/response.

That the inspection of the site was done by the officials of

UPPCB on 01.08.2025. At the time of inspection no sand

Cha (Khand-2), Village-Bhagwa, Tehsil-Obra, District-
Sonbhadra in presence of the representative of the project.
The observation made by the inspection committee are as

under:

D)

33
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e The District Magistrate, Sonbhadra vide its letter no.-
4026/Mineral/2023 dated 16.02.2023 has issued a Letter
of Intent (Lol) in favour of the project proponent in
question regarding mining at Arazi No.-15 Cha (Khand-
2), Village-Bhagwa, Tehsil-Obra, District-Sonbhadra.

e It is informed by the representative of the project in
question that process of obtaining Environment

Clearance for the said mining project is under process.

/,_\ | R 'E'_"’-"\-\\ As per the office record the Consent to Establish (CTE)
AP SR v A and Consent to Operate (CTO) has not been issued by
. i-l‘f’-&:::r’f " ?. \H UPPCB in favour of the project proponent under Water
'{_l\ ’-fd‘ g _-'.f (Prevention and Control of Pollution) Act, 1974 and Air
\\ié\ « i = ) (Prevention and Control of Pollution) Act, 1981.
\ ,_“:]‘} : 'i.'_;:.\" 4

“Seeow=  That the above facts are being placed on behalf of the Uttar
Pradesh Pollution Control Board before this Hon’ble Tribunal for

its kind perusal and consideration. ng/
\

@ .
DEPONENT

VERIFICATION:

[, the above named deponent, do hereby verify that the contents of
above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been concealed

therefrom.

VERII@E;D ON THIS THE OL DAY OF AUGUST, 2025 AT

Ledo C«») Nocs biboseaks
AP0y T IR IR A
Sl o wg iy -
T PR L. WS (R . © T (e “Who
has been identified by Snn 1IN L S———
Aoasred hekowe \at amPm : DEPONENT
| cortified that i . 1 5111 the truthness = ng
of facts mentiorad « .{}aration, And 1
administered oatt; to . k,(v\/ﬁ \/"‘T——H
(PN.SONEY)
Adv. NOTARY

GORERTSGANSNERH
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Annexure-R-8/1

a0 U sRa e, ¥ Ree gRT 30w WEA-1102/2024 (3HTL0T0
“0—108 /2026) IRIAY FAR 99 aA 3w Rear 7 =g # giRa smew
f$-30052025 @ U # AWE WR AREA YOS B, NS
W59 (@US—2), SAPA-12146 BHRIY, TH-IE, ANV,
SIe—\Ag &1 e smer—

A0 o ERa afrewe, wE Reeh § afvm siRema srclidem sfovo wear-
1102 /2024 (3m30T0 H0—108 /2025) Y FAR AW g i gfear 7 37w # wRa
ey RA$-30052025 @ IUe § 36 @G & WRGIRE gRI Sd X0 H
R Al @9 Ugel ANW ®E AR UUS Gl ARl Wer-15d (Wvs-2),
SAFT—12.146 BRUAY, UH-WTAl, TEEC-IAER, THAIG—HAHE DT Wy [0
fri—01.082025 @1 fhar war| Fdew & wwa wEfAT oA @ w9 4 9 dve e
(aéR) SuRer frer| P & Wiy 9 T @], SuRed @e e @ afafae
mmgﬂmnﬁaﬁmwmﬁwaﬂﬁ@a%mﬂwﬁfﬁwm

1. Peor & w9y 9o Gafig e, @EA OREreH, RN 6E-159 (WTS—2)
TTH—HTTaT, TEo—3iaRT, THUe—H9s IR DIg =9 fafafy 78 il 74|

2. Frfleor & WY I90 @H9 URAeE @ SuRerd wfafAf gwr s wRan man {6
ST gaRu f gEig wed aRdeE aed ey AT gwe & (U
TH—dEg, Ye-REER, @Rad gR- g WA R gF W wa e
Fad-2amg, RrER, dRE-UREd, WHUG-WE) B AR HE-159
(@Us—2) 8/F IHA—12.146 BRIR, UH-IEI, TEHC-3MEN], TATG—HTIE W
W gER) atda Rreerd, S WE § UAe—4026 / @il /2023 fReiE—
16.02.2023 BT TH0SNOMMED (Letter of Intent) TR fan a1 € (eramfa W) |

3. Prieor & Tva Sad @99 gRAeE & Rl T BT d@ea € |

4. ST URAR ERT oETd @ T 5 e wad oREe @ g
Tl urE B @ B edard) ufhaniE

5. BIUfed AMSRAER Saa Wi are @A aRA &R IS A€ 9 sAT &
ool g ¥odiodo v were &g wER (S U9 arg) i el far a2

6. Frfer & wuy ouReud v gv w@ee Wl SUee s T s
fasi®—26.03.2025 1 SRR Herd # |

7. TETEg FAFREEEER A0 TS R afewe, 98 R § aft soto w=-
109 /2024 STEHTY g A ghAa i 3w F oiRa sy Rie—29.012024 F
e ¥ Wga R @ e ReAie—02012024 9 B F UF WA
0258 /30T ¥0—109 /2024 faAE—15032024 BRI Ao Wrd R ifdrpRor, 7
faeeh # =ifae frar man o (Bramfe we ) |

S ST WS IaerEe U amgvad Griard 8q WeY WA 2|

Sha - \
"{%E‘;?%; " ML
SI03TROTHO YOI WETd®

& el weie,

@230
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Site Photographs of M/s Rudra Mining & Company, Arazi No.-15Cha (Khand No.2), Village-
Bhagwa, Tehsil-Obra, District-Sonbhadra inspected on dated 01.08.2025.
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Do Rrafer, | |
(@t arm)

yaie 4026 /@i /2003

A0 g WEMT e HaE)

Ydll AH-eag We-RegR, B,
a4 7 v Ris g waw Rig
frardt Sag, RgR, YR,
TAYE—HITE |

Hagel 0-9839626500

F07e oS0 rudraminingsbr@gmail.com

HTRI—Y9=
(Letter of Intent)

Sovo 87 Wivet (TReR) fammen, 2021 & Fre—23(1) @ wifaerr @ e
{-ORE w8 —Norh e @ W W w@ee el Wiga Rl o e g
wafe B U3 GwE-2588 /aft / Rsfa—aRg /2022 RAIE 05.11.2022 B g
R D w0 &) 3909 @ o afiaal @ fAfe v deh sty @ a6y
o~ T HH N SUG-QIE @ dgdia-ela @ UW-E Bl SRl
w159 4 Red 85 @a-12.146 2w (Gve—2) ¥ Suoe affe siwferd
AT 248,628 B+ Wrex ARA B o Fa1 waran o (qrowgodiowio) & wrea W
SR B0 510/~ (T uie w w W) ufy ue e @ el Qe R
05.11.2022 1 SfwiRaa wal & anfi @ 2|
a— i AP BRI & A A waten i wweEE ud oe W) e et @
i gogEr eflvafe o0 ¥ 99 wWieR @ E-

1 Rwgrd &3 3 suee affe sisferd Wl 2,18628 U4 ey Hvw & ford

0 510/~ {ﬁ@mﬁw)mmmﬁaa%ﬁﬁwmaﬂ

@ ford aiff weer erIf 60 14,15,00,280 /— (U3 TURE FRIS THE TG

2 ¥ aadl) WA T B &, aragd g e @ 25 Wit eIt

B0 27875070 /— (W @ HUG IATIR @@ TAEER AR W) 1A

aferift @ wE ¥ wd 20 wRYeT IR B0 22300086/ (WA A FS

d5d T B A4rE v fed @ wg o e 39 -y @ b @
fasiim ¥, <1 o1l faawl & arar o @ Bnl | 9 & W o geRifd
(arfker)) wRef & we N oon @ Al gef F weRdfo @l
ATIE-9A o8 Be @ <) el fadl @ arer e eeRif s ey
oA e aifard @ argen gfy amg esafy o v A Rve wa €, 9@
WU B I B A W O B T R U EReR & ue d o

g ol IR T 59 W W g g1 g RIHTad ajRpar yendas wed
fasar wiren €, @@ 9 ey 8 &

f&stis |6 /02 /2023
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2 WV B W e U af o) oy @
i WAl & ford Wi fvar wirn | wom o

%0 11,15,00.280 /— (W90 *RE 08 e el 2 ) aread)
?‘?gﬁ?ﬁﬂﬁmﬁaqﬁaﬂwﬁrmmﬁﬁﬂmﬁm

3. Wﬂﬁ%ﬁiﬁmumerﬂ&rqﬁmaﬁﬁmﬁafﬁam
TR 0% v whiel (WRER) P, 2021 % frge wRTER Uwg
WoR @ TR wfrr & SRR s @ wrad | Sa e 4 el

O T H WD e N P 2021 & FRmM-59 & AR U aIfdy,
PR o aRd T & o |

SE-97 (Letleroflntent) fta A B Ud HIE P 3R, ﬁa’w G| vd
Eﬁﬁ.ﬁoﬂo,mﬁwwm,mﬁmmm
W e s aifverd gvn qor s W Al W BN @ w
m%wwu@wﬁa%wwmwwm—wégm
e (b o sfvard @, saen P, 2001 @ Fram so(r)
iRl @ sriTa %0 10,000 /- Wiy R 1 T W wRa 2 Bl

5. Jovo S wfer (aRew) Frammed, 2021 @ fran-17 & wilaEl & SR
YRR & Pl WG SRR a1 w36 & e T o s

Ud IIT SRV TR B Wad Seaegrl B

vafeer arafer w3 yifts § U wE @ MR veer R @ P

PUBR W EiET T e @) SR

7. Pramael, 2001 & Fram 3s(4) @ srdva valaeer A Wgfy @ ol @
A i el W% W wReE gR e T amufkwi @
o WaAS g e oo sfvadd @ Paw as@) @
Seoiue O qu H forenferd Famad, 2021 @ fram eor) @ st o
HEA—A (Letter of Tntent) P @ wah |

B. ﬁmﬁﬁr,znma%ﬁw—asa%aﬁmﬁaﬁ@wﬂqﬁgﬁmm
TP W B YR

4.

6.

eq Rcha e @ aafy PaifRa 9f @ o
SERET! B |

NIl IRGR A s WHR GR 1 W FuiRa o 9 gop aom anpgan
W) 1 2.00% EowHoTHo(EdTH %) vd fren @fie sy W
WME d SURM & WU A el @ 10% o oo uReR R
AR, W (WreT) Tafia Iumv anfe PR Teder S |
0. 9&e @ afF R v dx & wleor sik Wi & g dmifea st

W T Ueel 89 B BN weeer sifvd e ao yeer fow
e o @ ud ¥ oo W b wy W oaeir W W e @ wn
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14.

15.

16.
17.
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TS e @ fraret & Reie A zemily @ Wi vedar R
DX SR YL -G B verr ) Rt e e b
Sarer Sfed o qeramgel Y FwE FR @) iR B

VSRR fi-35 & R @l @ wdw @ g Peeel @ Rie wd @
A W 360 f$M B W oqumw RefET @ dvw wr ardodioano
wlowiodlodlo B wrrar) W wiRe G uive /e @1 Pfor ¥l | vedaR
SH 9% U /e W aRoTHo 3mgodlo WY 4l v, R gl
W yeeT a9 ¥ Sy @l & uRaed 3 wged uele g @ e fPef
fBd T go-wom yHowHo-11 W sif FgoaR0 @le @ ST T SR
Y @A @) yiar @ sl sger wiftd o0 W v@—<a@| s
WG 9 e, vu W IR v@ | yeder wad wowodiodo B sl
AROTHOIANTZ0SI0 WHRT gRT & t waves Rt @) o § o iy st
T GriRvd v el w67 @ wuawl & el il sfferd @ g
RepifSe w1t oM W Repi @ o Suerer s |
USCER WAd 189 Bl S0-UHoUHo—11 9al faver wfta ol & | wdle
args @l Fiifd go-yHogHo—11 WG FoaRODIS BT A% AT W YgH I
qul S1er 99 B9 @ Iy yeear anoywoangodlo WhaR el qul wad
DT SRV BT MR e UG dle], U W X 9 DI U |
o B g N Fwrael, 2021 @ w60 @ st 98 Wi @ fag
Geavard) 8|
ya Uy sRa afdeer @ sy fRFid: 05002018 @ U ¥
yedqR g @WaM @ el wid w dled a9l dvar e FRured )
wnfla duve S A uyged aflcRme geio gar ditedm A
gdile ear Wi | gl ¥ e die Adim & 991 Features @1 g
JTAAD B

(1) The Weight bridge device should use the MQTT protocol to transmit data.

(2) The Weight bridge device should transmit data over the internet to 10T
infrastructure in cloud.

W 8 W i Ale O eI A O W, A W W a9 8, QA s
MRS N WA wihar yeeqR gl A8l @l Wi

Rrenfiard gri fiffsd gean 83§ @ ol vedar gri 7@ far wm
a1 & orer g ¥ waed fower Wi g™ wee el w€) fsar s
Wi & @ ez WEl 3faed yua ffa R s, a8t w wfis) @
fawa yeu yeear R walkf frar smm |

afe yeear g i @ @FF veer @ wafaror wesd war ya, @
Aot anfe @ el @ Seeter far sian 8, oY veRer Bt e ve v
! GRTGART AR WGH BRA B geandt (et sern w wwaw g
yeer WA far o wadr €
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20.

21.

22,

23.

- ....,9%5___, e

900 B9 Wi (aRaR) Pgmmaeh, 2021 & frad—es @ e iy & vaifival
@1 WfER IR @1 s g, o el g geles @ A o B
Fadl v wdl & wooies & uRumy vaww il @ are seEr i
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U,
frenfran),
g |
Har ¥
Hew wfe,
TRI0Z03TE0T0Y0,
wafaver fAReery, Sovo,
fafa wus—1, Ml TR, TS |
TG 20§ /@ /2025 festid 26 43/ 2025
fava— District Magistrate, Sonbhadra letter No. 2508/Khanij/DSR-Morrum/2024725
Dated 15-02-2025 regarding Gata No. 15cha, Khand No. 02, Village Bhagwa,
Tehsil Obra, District Sonebhadra @ F#el # |
HRIgY,

Fo SWiE favae g e @ H=g—1152 / 941
/I /2023 R 12.032025 HT T TE0 G B e WY, e T B
¥ SfeaRad 2 f-

“SEIAA has reviewed the report of the committee and observed that the geo-coordinates
of the Lease area inspected have not been mentioned in the report. In light of the above, SEIAA
is of the opinion that a letter should be sent to the District Magistrate, Sonebhadra, directing him
to ensure that the geo-coordinates of the lease area are clearly mentioned in the report of the
committee constituted vide its order dated 13.01.2025.

I99 & T 3§ IaTd & & 6 AOd eEiad @ 9 HEd-864 /
2o /T /2023 FRATE 27.12.2024 & HH ¥ TH FHATGT B AR HE-2301 /
@afiel /2025 fRAIG 13012025 NI WHUG—WI9E @ qedile-siew Rem
TRl @ STRIS GE—159 (@Ue—2) YAl 12146 o &F I forerm W
R (GoTHoaRo) ¥ witferd fF oM & W # Wiid 8g (1) WORER, FR4
fa=g, fysaferea, ar™ gRT ARG, FaT ISAF  (soil scientist), (2)— W
Rrerer (Ao /3Mo), |iwg, (3) W @M AfeR), W g o 6gw wffa o
e frar T, aopd § @e A, e g R R, o @ 0=
T . / 202425 / 308 1D 27.012025 R Hlo WAL UET, JaT T Fi¥
e fmr @) Sita 8q e fear man ) wiea wfafe g fRATE 03022025

@ &3 P wgH wrh d T
I @1 & 1 shodlogwo fFrad 8- _
 Nameof Pillars ~ Latitude ~ Longitude
- A 24°31'56.51"N 82°59°15.58"E
_ B 249 32°02.93"N 82°59'27.23"E
@ C 24°31'53.16"N 82°59'34.37°E |
B D _ 24°31°48.53"N  82°59'2381"E_ |
o Wit e @ wi ol fiew &l sodogdo VST W Fa WremTw
(oramfa Fer) P 8-

fired A1 Latitude: 24.532507310697458, Longitude : §2.98825200179802
2
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()

Rrey G&IT—2 Latitude: 24.533327691405898, Longitude : 82.99061162496179

£

2.
3. fyew EEI-3 Latitude: 24.51961708, Longitude : 83.00640869
4 Tcw WS4 Latitude: 24.533327691405898, Longitude : 82.99061162496179
5. ﬁ?ﬂ TT@—5 Latitude: 24.532507310697458, Longitude : 82.98825200179802
Wo SR WG, ¥ T4 PA ward fMET & 0F Ho—Agrichem-
/202425 /1L/ Taid 05022025 ERT HAT Tl ¥ sfeafaa € & @9 UT @
Sede—alaRT 3 Rerg T & AR Ho— 157 (WUS—2) PAT 12146 go H
wnﬁﬂmﬂﬁwﬁﬁiﬁnmz.zazﬁaﬁﬁWW|qﬁ%ﬁﬁwaﬁ-&
ﬁﬁﬁﬁ%ﬁﬂ@@ﬂmmﬁ/ﬁwwmﬁmwwgﬂmm
qﬂmwﬁﬁﬁqﬁﬁwﬁmﬂﬁaﬁﬁaﬁrﬁr@ﬂnwﬂmo
1080) ¥ A, fiee iR T B e AAT S faar | ure dee o
qre/HIA 9570 W 9574 Wfrwa WAl AT T aflrd ®9 ¥ 9T/ HRA 9572
e oI Riee 9t 4.28 SRS o7 | 39 ST Q ¥ Wifad el & b 9w Y
ﬁ%ﬁmﬁw%ﬂﬁiwﬁmaﬁwa@ﬁm%r
RGN AT YT 2 |

Hoad— IR |
Haqd,

H—
(asft =11 i)
fTerTferaN,
| |
uFie q faie SR —
yfaff— Py, qow v afed M, Sovo, el WA, dETE: B
Wﬁﬁ'ﬂl /l
forerferamd,
A |
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e,

e,

g |
Far A,

"W wfim,

THOZ03T0T0Y0,

MR AN, TGS |
gAi@d- ) 0f afra / Sogaoao- A /202425 fa&=ni® /S /0L /2025
fq .~ District Survey Report, Sonbhadra (Sand/Morrum Mining) @ = ¥ |
Lo

pual Sudd fwuw s wm wHen-ses /ulo /Y /2023
fe=tias 27.12.2024 @1 W wEY WY B W @9, Frad WY T SEIAA B
AT Ho— 864 R 17122024 B f=g Wo—3. District Survey Report, Sonbhadra
(Sand/Morrum Mining) % 99 fa=g—s, forer ofeafa & fn—

*.....SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09,2024
do not address the question of mineral availability at the site. Hence SEIAA agreed to refer
the matter to DM, Sonebhadra to get it examined by a committee of Mining Officer
Sonebhadra, a representative of DM, Soncbhadra, not below the rank of ADM, and a soil
scientist belonging to a reputed agriculture university of State or the Center. The Committee
shall examine the area based on ocular as well as soil profile examination and photographs
and videos should be attached with the report. The report shall be submitted within three
weeks. SEIAA should be apprised of the action taken...”

9 B B9 H TH oWiaw @ Wew WE-2301 / @S /2025

f@i® 13012025 BRI WAUG—WAHE @ aEdE-aNEw R am—sTal @
AR W15 (WVS-2) T@AI-12146 B0 SF @ fyen wdwy R
(Slogwoao) ¥ wfafer R o @ wwem A ot ¥ (1)- Porer. TInw
fé=y fawafdenem, arrf g1 fa, a1 P (soil scientist), (2)- 3R
ferenfarert (Ro /w10), Wi, (6)- e am afe, deme @ Ggaa wfi
@1 54 fan T, wepn § we afvw, el g R Raem, aroeh @ o
WEH-H,P. / 202426 /398 A 27.012025 g1 Wo W= arga, war o
ofd varga RBam &) oira 8q afda oo &) ofda ey g Reis
03.022025 ®I &3 @) HYg Girg B 7|

Wo R ukE, g9 @ el e fee @ ua wo-
Agrichem./2024-25// f&=Ta 05.02.2025 g1 Wf¥a ameer # sfewfla & 6 “wrve
& Tedic-silaw § fRud um-wral & IRl Wo- 159 (@vs—2) vwa-12.146
80 # aTe]/ WA B wawwr faie 03022025 @ R wam) ¥ v A wmn
39 4 AR MR B 5 TER @ikl IR qe/HIvE @1 Awpe B e
57 e @1 ydem 7er Rem od g ware R § sggier Al @an
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\T03Tcio 1980) ¥ @iy, fee ot @@ & wrwr 5 sma fm ar i
WS ¥ are,/ A 95,70 W 9574 SRS qr T e siva w9 @ are/ A
9572 witvera e Rice+ael 4.28 wfder o) g9 srer @ a8 wifda grr &
S YFa HiN & R arqugan B, ® S g areg o e T At @

afify grr Iffa s e 11022025, fored ofeofaa 2 f&
‘g R v afveEl A & @ am W, o e @ qfy @ o
W T & eron W @ ol ek Rem ® e w aufee #§ 79 grr uwrd
8] & Bervawy dgen ardl o dem Paf &

3 wffy it Sife amear g wo o aree, gaT g B e
frmT @ wa o A% 05.02.2025 6 ©Y | 36 UH @ A AT B HAYIP

Hriard 2y wrew ufta &
W d — TuIad |
wagg
(@ rer Rig)
forenferend,
g |
yFie 9 faie Iua |

wfafefd — Fefafea & e goer! i)
1. W@, Yg@ (4 WFEH ST, 90N0 WeE @ 9@ uR A
16.01.2025 & %% A wrav ufta |
2. fRus, yoa vd afed Pdwmem, sowe @fra was aww @
9@ UF faAiw 28012025 @ w0 A wigy IWa | ;

|9 |
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dyaa Sita e
R T8ga
A sama eve & @ wevw wfa, cwodoangogovo, MR AR, AETE
& U= wea-s64 /walo /W /2023 RA® 27.122024 @ WM Fe SEIAA B
Mfen Wo- sea AT 17122024 & Ry ¥0—3. District Survey Report, Sonbhadra
(SandMorrum Mining) @ 39 g6 # Sfeofa & -

e SEIAA noticed that the reports dated 15.03.2024, 05.07.2024 and 27.09.2024 do not
address the question of mineral availability a1 the site. Hence SEIAA agreed to refer the matter
to DM, Sonebhadra to get it examined by a committee of Mining Officer Sonebhadra, a
representative of DM, Sonebhadra, not below the rank of ADM, and a soil scientist belonging to
a reputed agriculture university of State or the Center. The Committee shall examine the area
based on ocular as well as soil profile examination and photographs and videos should be
attached with the report. The report shall be submitted within three weeks. SEIAA should be
apprised of the action taken...”

9 D BN H g oy @ Wdw wem-2301 /@fre /2025 R
13012025 ENT WAUE—HITHE & dedo-aEw Rem am—amai @ aRmoh
HEA-159 (WUe—2) vaar—12.146 B0 &3 &1 Rren wdewr R (Sovwoawo) o
wffer 5 s & W A Sife &g Wi @ Tew e gy rer, TIRE
fa=g faeafdenera, armrh ) ga1 e (soil scientist) T B @1 s R
T -

1. WRR, @ fig el arorh gor aifia, ge dfs (ol
scientist)

sy a0 /w0), dreme |

e W AR, W |

wern # go witg, T R R Rarea, arsd @& w3 sen-g e/
2024-25 /398 f&ia 27.012025 BT Srg7ra v T 6 o W FAR R A
“Conflict of interest” T T 30 §Y WM @ Wew & wu 3§ &l &t  sremedan
g @ T R, R sw Piwe, s s e gr wo serds T,
yar v Hft wEad e a6 A a2 ge wfe, e R R
foremera, aRor @ wm Reia 27.01.2025 & w9 4 g0 wrafay @& U3 w2440 /
afirer /2025 feTi® 01.022026 BT STRwgw &5 @) wifa ¥ i@ 03022025 A
fafyr g @ T | Fraa [ RA1@ 03022025 @1 (1)- o werds area, wa
vd i T R 2)- s e (Ro /7o) |, (6)- e @
Mﬁﬁ!ﬂma@)ﬂiﬁﬁaﬁmﬁﬂmﬂhﬂﬁm#@ﬁmﬂeﬁaﬁﬁﬁﬂ
@ T | S W0 WHEE ared, we1 vd f v e g s oF do-
Agrichem./2024-25/1/ f3#T& 05022025 (9fY Wer™) g1 Swiee & TFvE—HE

M
i :a ,.E.
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@ aediia-aitaw Rem am-smai & sl w159 (@vs-2) Tpa—12.146 B0
¥ R ) A @ AP T v anen weqa A T 8, R Sfwr
t R o & aedia-sita & Rem am-wrai @ sl wWo— 159 (@0S-2)
wa1-12.146 R0 N A/ A BT W Rtids 03022025 F A AT R VA
Ao 3 W 4 Aoy mewd @ 5 e @ear @ arg/ AR B gwa I T
ool 9 A a1 wdew a1 R vd e e fer § gegniier R (R
TeodTeo 1980) W Wiey, fhee ofk @l @ witvwre s s fban wra | gfEr RO
H W/ 9570 W 0574 wRYwre wrn war @ sftwd wY A @rel/HINH 9572
wftrera qen fyee+aat 4.28 wfder o1 g erer @ a8 wifda g @ B e @
it @ o srquyem @, S g are A W aga o &

gaa qf worE afveal § 6 @ am T, Ton aver @ A & o
W A8 @ IeE W @ Tl ek Rea B, R w auiee § 98 g g
&R @ Wordwy qEThy ol T A e @

I SEIAA @ UF P 27122024 @ #7 & wgw wifa Ar IAeEE
FRfaT &g War § wey Wtw #
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.' BANARAS HINDU Institute of Agricultural Sciences
) UNIVERSITY ~ Crrmmolsaisaences

Agricultural Chemistry
feyamal TR,

AN INSTITUTION OF NATIONAL IMPORTANCT ESTABLISHED BY AN ACY OF PARLIAMENT A s el i) TR g

Prof. Janardan Yaday
Head

Ref: Agrichem./2024-25/1./ Dated: € 2- 2045
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3“‘.@ 3050 “?“T ﬁ-daw a‘é \\KJ Lifestyle for

Environment

C U.P. POLLUTION CONTROL BOARD
Gl B
SONBHADRA
o e foria—
RetNo: (ho2eg /oA M-)09)w02y Date: | S/p3/102 4
To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.

E-mail-judicial-ngt@gov.in

Sub:- Submission of Joint Committee report in pursuant to order dated 29.01.2024
passed by Hon'ble NGT in the matter of Original Application No. 109/2024,
Akash Dubey Versus Union of India & Ors.

Respected Sir,

In Compliance of Hon'ble NGT order dated 29.01.2024 in the matter of O.A. No.
109/2024, Akash Dubey Versus Union of India & Ors., the Joint Committee report 1s
being filed herewith. This Joint Committe report has been farwarded to Headquarter,
Lucknow by R.O., UPPCB, Sonbhadra vide letter dated 05.03.2024.

It is requested that the aforesaid information may be presented before the
Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,

(U K. Guptd]
Regional Officer

Sonbhadra.
Endt. No. & date as above.

Copy to:-

1. District Magistrate, Sonbhadra for kind information please.

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber.
Supreme Court of India, New Delhi-110001.

/’

Regional Officer
Sonbhadra.

FRITA © WHE W 162, SR WEre (Fee avd gew) ffice: House No. 162, Uttar Mohal (Near Chandi Hotel)
VAT, WE-231216 57 obertsganj, Sonbhadra-231216

4-9¢ © rosonbhadra@uppceb.in E-mail: rosonbhadra@uppcb.in
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Environment
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AN U.P. POLLUTION CONTROL BOARD
T S
SONBHADRA
el wHem— feqrE—
Ref.No.: G 0233/PH-1501/SBD/2023/2024 Date: 05.03.2024
To,

Chief Environmental Officer (Circle-2),
U.P. Pollution Control Board,
Lucknow,

Sub:- Submission of factual report in the matter of “Morrum Mining” on the river bed

of Sone River at Arazi No. 15 Cha, Khand No, 02, Village-Bhagwa, Tehsil-Obra,
District Sonbhadra.

Sir,

Kindly refer to above noted subject, the State Level Expert Appraisal Committee
(SEAC) has decided to get the actual position of the lease area through a site visit and
recommended to constitute a joint committee of Prof. Jaswant Singh, Member SEAC, RO,
UPPCB, Sonebhadra & Mining Officer, Sonbhadra to inspect the mining site and provide
factual report to SEAC to take necessary action in this matter. For complying, The Sub
Director/Nodal SEIAA directed for same vide reference no- 666/Parya./8280-7891/2023
Dated-22.11.2023. In compliance of above direction, the joint committee conducted the field
visit. The Joint Committe report with photographs is being filed herewith as annexure-1.

It’s opinion may be consider in this matter that Geological survey should be done to
find out the sand in the inner layer of soil of concern lease area.

Encl.: As above.
Yours faithfully,

@ﬁa}
S

(U.K. Gupta)

Regional Officer
Sonbhadra.

Endt. No. & date as above.
Copy to- Member Secretary Sir, U.P. Pollution Control Board, Lucknow for kind

information & necessary action please.
W
22

o
Regional Officer
Sonbhadra.
m : W T 162, STR HigTd (F@e =vel gied) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
YEEHI, HTIE—231216 5 7 %ubertsgan,j, Sonbhadra-231216
3¢ : rosonbhadra@uppch.in -mail: rosonbhadra@uppeb.in
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“Morrum Mining” on the riverbed of Sone River at Arazi No.- 15 ¥ , Khand No. 02, Village-

Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh, Area 12.146 ha. .8280/ 7891 /SIA
UP/MIN/ 445239/ 2023.

The project site was inspected on 15-12-2023 by the joint committee in compliance
of the decision taken by SEAC/SEIAA. The following members of the committee were
present at the time of inspection: -

I. Prof. Jaswant Singh, Member SEAC-2
2. Sh. Umesh Gupta, Regional Officer, Sonbhadra, UPPCB
3. Sh. R B Singh, Mining Officer, Sonbhadra.

Al the time of on-site inspection, Mr. Dheeraj Singh (Mb. 9198140009) and others
were also present as representative of project proponent. The following decision was taken
by SEAC in its 798th mecting dated 13/10/2023 for the project.

A complaint dated 11/10/2023 of Akash Dubey, (Environmental Activist) S/o Shri
Mahendra Kumar, Ara Kalan, Arahkala, Allahabad U.P.-221508 received against the

forgery committed by Rudra Mining Company in obtaining the environmental clearance for

extraction at “Morrum Mining" on the riverbed of Sone River at Arazi No.- 15 &, Khand
No. 02, Village- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh. Complaint
stated that area in question i.e. Arazi No.- 15 &, Khand No. 02, Village- Bhagwa, Tehsil-

Obra, District- Sonbhadra, Uttar Pradesh is a plain land where in there is no deposition of
morrum. In this regard complainant has also enclosed photograph of lease area.

The committee observed that in the video of drone survey presented by the project
proponent/consultant that soil/plain land with flora & fauna is visible. The committee
opined that in this situation it would be appropriate to get actual position of the lease area
through a site visit. Hence,the committee recommended to conslitute a joint committee of
Prof. Jaswant Singh, Member SEACRO, UPPCB, Sonebhadra & Mining Officer
Sonebhadra to inspect the mining site and provide factual report to SEAC 1o take necessary

action in the maiter.

Further the following decision was taken by SEIAA in its 774th meeting dated 07-11-2023:-

SEIAA noted that according to KML mining is being carried out. SEI4A agreed with
the recommendation of SEAC to constitute a joint committee of Prof. Jaswant Singh
Member SEAC., RO UPPCB Sonbhadra and Mining Officer Sonbhadra to inspect the
mining site and provide factual report to SEAC to take necessary action in the matter. The
Joint committee must submit the report within 15 days.

In compliance of above the Site visit was conducted by joint committee on 15/12/2023.
The observation of the committee as per the site visit 18 as under: -
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L. At the ume of site visit it was observed that the mining lease is plain/soil land with

flora in which, agriculture was being done by local farmers. (Photographs of the
farming attached).

2. The lcase is located in the outer reach of the rear end of river bank, due to which
there is very low possibility of the occurrence of mineral deposit during floods
future and makes it unsustainable from mining point of view.

3. There are water bodics in the lease area at the time of inspection, hence no mineral
can be excavated from the water bodies/submerged area. No mineable mineral
(morrum) was observed in the lease area at the time of physical inspection.

Enclosure: - Photographs with coordinates.

'15"" . 0 4

e} ‘ |
(RB Singh) {Umesh Gupta) (Prof. Jaswant Singh}
Mining Officer, Sonbhdra Regional Officer, UPPCB Sonbhdra Member, SEAC

T
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Photographs of all pillar's and lease area M/s Morrum Mining" on the river
bed of Sone River at Arazi No. 15 Cha, Khand Nao. 02, Village-Bhagwa,
Tehsil-Obra, District Sonbhadra.

[ PILLAR-A ]

g : -~ EJ GPS Map Camera
Bardiya, Uttar Pradesh, India

Bardiva, tar Pradesh 237206, India

[ PILLAR-B ]

-,y B £l GPS Map Camera
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[ PILLAR-C ]




> 323

Photographs of all pillar's and lease area M/s Morrum Mining" on the river
bed of Sone River at Arazi No. 15 Cha, Khand No. 02, Village-Bhagwa,
Tehsil-Obra, District Sonbhadra.

[ PILLAR-D ]

Bardiya, Uttar Prade
Bardiya, Uttar Pradesh 23
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~ & = EJGPS Map Camera
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River at Arazi No.- 15 T, Khand
District- Sonbhadra, Uttar Pradesh of M/s Rudra Minin

RUDRA MINING AND COMPANY
ub: Environmental Clearance for Morrum Mining Project on S

of 33
oO——— i

L
> 2 | - . R India State Level Environment Impact Assessment Authority, Uttar Pradesh
w = o nistry of Environment, Forest and Climat Directorate of Environment, U.P,
¥ &g (Issued by the State Environment Impact Ases;:sgﬁg:t m;m":;gmi o v o
2 £3 Authority(SEIAA), UTTAR PRADESH) rane v o gy e o
L r:cf g To,
% E L The -1 Reference- MoEFCC Proposal no SIA/UP/MIN/445239/2023 & SEIAA, U.P File no-8280/7891

k

Village- Devgarh, Post-Shivdwar Ghorawal
Drgg;cé-f (‘\’Son adra, Uttar Pradesh No.- 02, Village- Bhagwa, Tehsil- O
An m 0p. dra Pratap Sin, -12.146 h:
Dear Sir,

This is with reference to your application / letter 21-9-2023 above mentioned subject. The
matter was considered by 955" SEAC in meeting held on 29-09-2025 and 927" SEIAA in meeting

held on 05-12-2025,

Subject: Grant of En\.rirqn_msnlal Clearance {EC% to the proposed Project Activity
under the provision of EIA Notification 006-regarding

Date of Letter of Intent (Lol) issued by 4026,/@%1/2023. Date: 16.02.2023

DGM

The project details along with terms and conditions are appended herewith from page

.
"Faton No - EC25B001UP 167874

no 2 onwards.

{e-signed)
Manish Mittal (IFS)
Member Secretary

Date: 16/12/2025
SEIAA - (UTTAR PRADESH)

Mobile No-
| Email-
” et el RS 7. | Name of Project BhagwaMorrum Mining Project on Sone River
: i i & shall be one tha iden : ; ;

o s ‘f’fg,g?;;"i;;’?,‘;’,’;?{,;’?fg‘;;’ PARIVESH,Ploase quote dentification - :' Proiacy “"T‘““ [Plot/Khasra/Gata No.) | Arazi No. 15 ¥, Khand No. 02

number in all future correspondence. .| Name of Village Bhagwa
| 10. | Tehsil Obra

This is a computer generated cover page. 11, | District Sonbhadra —
[ 12. | Name of Minor Mineral Marrum

_13. | Sanctioned Lease Area (in Ha.) 12.146 Ha
‘Max- 173.0 mRL and Min- 174mRL

File No. - 8280-7891 Date of Issue EC - 16/12/2025 Page 1 of 14

| 4. [ Date of approval of Mining Plan

Letter No. 197968 Date: 18.04.2023

| 5. | Name of Proponent

M/s Rudra Mining And Company,
Prop. Shri Bhupendra Pratap Singh

6. ‘ Full correspondence address of proponent

R/o- R/o Village- Devgarh, Post- Shivdwar,
Ghorawal, District- Sonbhadra, Uttar Pradesh

[

> -~

g3

e g SirfMadam,

U " & . + 3

5 _ This is in reference to your application for Environmental Clearance (EC i j i i i

E,, g in respect of pr:?'ect submifted 1o the SEIAA vide brepoce) num(beg A presentation was made by the project proponent along with their consultant M/s Aegis

- B SIA/UP/MIN/445239/2023 dated 21 Sep 2023. Tha particulars of the enyironmental Environment Research Put. Ltd to SEAC on 29-9-2025.

a & clearance granted to the project are as bslow.

g % Project Details Informed by the Project Propol their Consultant

S S 1. EC Identification No. EC25B001UP167874 The project proponent, through the documents and presentation gave following details
L g E‘ 2. File No. 8280-7891 about their project —
(ﬂ '5 [ 3. Project Type New 1. The environmental clearance is sought for Morrum Mining Project on Sone River at Arazi No.- 15
Li§ 0~ 4. Category B d, Khand No - 02, Village- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar Pradesh of M/s Rudra

LR 9
> o © 5. Project/Activity including 1(a) Mining of minerals Mining And Company, Prap. Shri Bhupendra Pratap Singh., (Area- 12.146 ha)
= X 0 Schedule No. 2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Lletter No.
o e g 6. Name of Project E?agw& Morrum Mining Project on Sone 146/Parya/SEIAA/7891/2023 dated 01 July, 2023.
q a e ol 3. The Public Hearing was organized on 05/09/2023. Final EIA report submitted by the project
o 50,.-, 3 7. Name of Company/Organization RUDRA MINING AND COMPANY proponent on 21/09/2023.

& IE 8.  Locatlon of Project UTTAR PRADESH 4. Salient features of the project as submitted by the project proponent:

T 9. TOR Date N/A ['1. | on-line proposal No. SIA/UP/MIN/445239/2023

8 3 [ 2. [File No. allotted by SEIAA, UP 8280,/7891

v 3

2K

o S

T u

a3 &

5_‘: [

~—

| 14. | Max & Min mRL within lease area

EC Identification No. - EC25B001UP167874  File No. - B280-7891

Date of Issue EC - 168/12/2025 Pace 2 o&* ¢




is

16. | Total Geological Reserves
_17.| Total Mineable Reserves
-18. | Total Proposed Production (in 5 years)
19. | Proposed Production/year
20. | Sanctioned Period of Mine lease
21| No. of workers -
|22 | Typeofland
23. | Ultimate Depth of Mining
24. | Nearest metalled road from site

| 25. | Water Requirement

26. | Name E?QaAccred'ited Consultant with
QCI No and period of validity.

or land in any court

Pillar Coordinates (\Teﬁfied byTDK'IO_} N

218,628 Cum/year

—_—

— 4

——e

27. | Any litigation pendi-ng égainst the project

Sanctioned Mining Lease Area

_ Pillar No. __Latitude Longitﬁde
:_ __24'31'56.51'N | 82°59'15.58'F

_ B 24°32293'N | 82°59'27.23"F

L 24°31'53.16'N_ | 82°59'34.37° | |
IL__D _ [24'314853'N 825923817 |
3,34,377Cum

—l218628Cum

L 1093140Cum

| 5 years

Goﬁrnment__w_a_s_te land
120m
SH 5A Approx. 2.70 km towards E direction.

| Purpose = Requirement (KLD)
Drinking | 0.55
Suppression of dust - 7.46 =]
Plantation | 1214
~ Tollet I 0.55 ]
Total ' 207 ]

Aegis Environment Research Pvt. Ltd.
Certificate No. NABET/EIA/25-28/1A 0153,

Yes

28. | Details of 500 m Cluster Map &certificate
issued by Mining Officer

‘ coordinates & Mineable quantity
mentioned in approved DSR

29. | Details fﬁ;g_e E:'l_of mini'nglease aréa, Geo

Yes, certified

Letter No, 4129/8 /2023
dated: 25/02/2023 |
Yes, mining lease area&Mineable quantity
| mentioned in approved DSR at Annexure No. I
Page No. 79, 5l. No. 198Geo coordinates given in
the DSR at Annexure No. A Page No.92 51. No. 20. |

| 30. | Proposed EMP cost

| EMP Recurring Cost- 31,00,000/- including CER

31. | Length and breadth of Haul Road _

| Length: 622 m, width: 6 m

32. | No. of Trees to be Planted | 12146 o |
33. | Monitoring Period | 1" Marchto 31™ May 2023
5. Action Plan as per Ministry’s O.M. dated 30/09/2020: -
| Sr.No. | ) CActivity | Capital Cost{inRs.) | Quantity
13 Installation of solar street lights at 10,00,000 ' 10
| Village-Bhagwa 4= === o 2
| 2 Installation of computers in Primary 5,00,000 10
| School, Bhagwa Village B 1
|3_ | skill Development Program for local 5,00,000 For 50 Person
| people of Village- Bhagwa
[ | Total 20,00,000 |

6. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

~ Linrsfieation Mo - EC25B001UP167674  File No. - 8280-7891

Date of Issue EC - 16/12/2025 Page 3 of 14
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This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.
10. The project proposal falls under category-1(a) of EIA Notification, 2006 [as amended).

o

In compliance of order dated 03.11.2025 passed by Hon'ble NGT in OA no. 547 of 2025 Akhilesh
Kumar vs. Union of India & Ors, the parties were given opportunity for personal hearing on
24.11.2025 before SEIAA, SEIAA after detailed deliberation and considering the facts submitted by
both the parties and based on SEAC recommendation dated 29.09.2025, SEIAA in its meeting held on
05.12.2025 decided to grant EC to the above project for collection of 2,18,628 Cumj/year in lease

area of 12,146 ha subject to effective implementation of the following General Conditions and
specific conditions:-

General Conditions:

1. This enviranmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

. Any change in mining area, khasra numbers, entailing capacity addition with change in

process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended),

Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly

verified by competent authority along-with copy of the Environmental Clearance letter will

be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to

SEIAA within a period of 02 months.

5. Mining and loading shall be done only within day hours’ time.

6. No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8. All necessary statutary clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10, No tree-felling will be done in the leased area, except only with the permission of Forest

Department.

. No wildlife habitat will be infringed.

1t shall be ensured that excavation of minor mineral does not disturb or change the

underlying soil characteristics of the river bed /basin, where mining is carried out.

. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,

velocity and flow pattern of the river water significantly.

14. |t shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted
to the RO, PCB and SEIAA within 02 months. )

15, Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water

i
1

[

1

[}

EC Identification No. - EC258001UP167874 Eile No. - 8280-7891 Date of Issue EC - 16/12/2025 Page 4 of 14
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regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed [anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected, The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection
of plant species and in consultation with the local DFO/Horticulture Officer,

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation,

21. Dispensary facllities for first-aid shall be provided at site.

22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SElAA,

23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions,
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA,

24, The project proponent shall submit six manthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Lacal Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project propanent regularly at his
own expenses,

30. Measure for prevention & control of soil erosion and management of silt shall be
undertaken, Protection of dumps against erosion, if any, shall be carried-out with geo textile

matting or other suitable material.

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to ‘he separately
maintained. CER component shall be prepared based on need of Ioc?r habltarllt. lnr.or‘ne
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can Imclude Hctivities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless

Chula etc, : - o
32. Possibility for adopting nearest three villages shall be explored and details of civic ami’::ﬁ:
such as roads, drinking water etc proposed to be provided at the project propol

bmon e - EC258001UP 167874 File No. - 8280-7891 Date of Issue EC - 16/12/2025  Page 50f 14
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expenses shall be submitted within 02 months from the date of issuance of Envircnmen?
Clearance.

33. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCE.

34, Action plan with respect to suggestion/improvement and recommendations made and
agreed during Public Hearing shall be submitted to the District mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.

35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall
be created amongst the workers about the nesting sites so that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures. In this regards the safety notified zone should be left so that the habitat/nesting
area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38, The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite quantity of water (surface water and groundwater), required for
the project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

41 Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, criche stc. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve the living conditions of construction labour at
site),

42. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if needed,

43, A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protaction) Rules, 1986, as amended
subsequently, shall also be put on the wabsite of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail,

45, The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized
for strengthen the embankment.

Page fi of 14
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47, Safety measyres to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptile/insect like snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESl as per rule.

Specific Conditions;

1. Top soil removed during excavation shall be preserved and reused.

2. The project proponent shall comply all orders/directions/guidelines/OM of the Hon'ble Supreme
Court, Hon'ble National Green Tribunal (NGT), Hon'ble High Court, Govt. of India and Govt. of
UP. The project proponent shall obtain all the necessary permissions/ approvals from the
concerned Govt. Departments/ Authorities/Organizations.

The lease is for five years therefore replenishment study is necessary for continuing mining in
next year and every subseguent year till the lease period, the study so conducted shall be
uploaded on the website of district. Project Proponent and District Mining Officer shall ensure
that if mineable guantity mentioned in LOI is amended as per replenishment study, a report
verified by DM and DGM shall be submitted to SEIAA and suitable amendment if needed, shall be
done in EC. If after replenishment study, mineable quantity assessed is more than the quantity
mentioned in EC then mining shall be restricted to the one mentioned in EC and if mineable
quantity assessed is less than the quantity mentioned in EC then mining will be restricted to
quantity assessed in replenishment study till EC is amended. Under no circumstances mining
shall be more than the quantity mentioned in EC or assessed as per replenishment study.
Directions/suggestions given during public hearing and commitment made by the project
proponent an these should be strictly complied with.
DSR formulation is done by a sub-committee formed at District level and representative of Forest
Department is a member in this sub-committee, so it is expected that they examine the issue of
distance of forest area from the mining lease as well as distance of protected area from the
mining lease. Hence, a certificate signed by an officer not below the rank of ACF shall be
submitted before signing lease deed that no forest land is involved in mining or as a route for
mineral transportation and does not lie with-in any Protected area, National Park, Sanctuary and
ESZ. If forest land is involved the project proponent shall obtain forest clearance and permission
of Central and State Government as per the provisions of Van Sanrakshan evam Samvardhan
Adhiniyam,2023 and submit before the start of work.
The mining lease holders shall ensure to comply with mine reclamation plan as submitted.
Stream will not be diverted to form inactive channel for mining.
Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. Alsg, the coordinates of area ea rmarked for plantation should be clearly spelt
out. Survival of plants should be as per GoUP norms.
Plantation of saplings shall be carried out in earmarked area as part of tree plantati

“ek Ped Ma Ke Naam” and the details of the same shall be uploaded in the Meri LiFE Portal

{https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1A.01 IEQTHSQ‘” dated 24.07.2024.

survival of plants should not be less than the survival rate notified by Uttar Pradesh Forest

Department otherwise it will be treated as violation of EC condition. N -

The project proponent shall ensure that water bodies do not get polluted due to mining activity.

Water conservation, ground water recharging shall be undertaken as part of CER acuwtuzs.d "

Department of Geology and Mines, Government of Uttar Prgdesh and/or ccmlcerne |s::ct

administration, before releasing the security deposit to Project Propqnent lell ensureld:

Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be

reported to UPSPCB for appropriate legal action and recovery of compensation.

on campaign
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13. The project proponent shall install rooftap solar plant in one school in the vicinity of project ares

and construct toilets especially in girls’ school as part of CER activity.

14. Since large number of mining projects are ongoing as well as iew mining leases are coming upg in
the district, CAQM shall be installed in consultation with UPPCB.

15. Project Proponent shall submit the Six-monthly Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC OM F.no- IAS-
22/01/2022-I1A-111 (E-172624) Dated 14-06-2022.

16. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped im mediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

17. Next year the project proponent shall submit anline replenishment study report along with 06
monthly compliance report.

18. In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

19. The envirenmental clearance will be co-terminus with the validity of the lease period mentioned
in the Lol or co-terminus with the validity of current mine plan whichever is earlier, after this
pericd the EC will automatically become null and veid.

20. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or District plantation committee, for planting at [east (as per the project) plants,
either on government land or community land, within a periphery of 5 km from the boundary of
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

21. The project proponent shall install solar lights in their project area to minimise the consumption
of electricity.

22. During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

23. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer/Expert Agency in this field.

24. The maximum height of the bench should be 06 meters and the width of the bench should be at
|east twice the height of the bench as per the mine plan approval letter by DGM, U.P

25. In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

26. The project propanent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3 years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project propenent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

27. The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term hasis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be

utilized for watering the haulage area, roads, and green belt development, etc,

28. The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board befare the
start of production from the mine.
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31. Vehicular emissions should be kept under control and re
shall be taken for Proper maintenance of vehicles used in a
:i ::e prnject!praponent should explore the pRossibilities of rainwater harvesting,
- Agreement/ Consent between pr i
haulage road from lease site to iir?kc:{:eac:. SR anil cotmpnters AR iy
34, _I.atest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and ha ulage road during operational activity/vehicular movemaent,
5. ;Sa:;;t::dl:f:piﬂ;ieodf z::,n iz:;:t::::owith area specific plant species, number of plants to be
3 : pment to be submitted to the Forest Department, UPPCB
and Directorate of Environment, Up,

36 ::aiats:e]ld:;::j:;:;::::?:; tti::OE:;.l t?bFainetj by providing incorrect information, submitting
st bl i *oaitisy J0INing mines is greater tha;:n Sqnmt. and the area is less

' e is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05 ha, the E.C issued will stand revoked,

37. Explosive cannot be stared on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials,

38, Blast vibrations study shall be conducted ang an observation report submitted to the Integrated
Regional Office, MOEF&CC, Gol, Lucknow and UPPCE within six months, The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

39. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

40. Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

41. The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out,

42. Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

43. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOEF&CC, Gol, Lucknow and U.P. Pallution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

44. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable} and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

45. Overburden (OB) shall be stacked at the earmarked dump site(s} only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each staget> shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The

gularly monitored. Suitable measures
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OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff,

46. The slope of the mining bench and ultimate Pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

47. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

48. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P, Pallution Control Board 5 years in advance of
final mine closure for approval.

49. The blasting will be done only after getting permission from the Mining Department/competent
authority,

50. The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is earlier,

51. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19,

52. Environment management in according to environmental status and Impact of the project.

53. During the school opening and closing time transportation of minerals will be restricted.

54. Selection of plants for green belt should be on the basis of pollution removal index. Project
propanent should ensure survival of tree saplings. Mortality should be replaced from time to
time,

55. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

56. Pakkamotorable haul road to be maintained by the project proponent.

57. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization,

58. Permission from the competent autharity regarding evacuation route should be taken.

58. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

60. Provision for cylindar to workers should be made for cooking.

61. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Gavernment.

52. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than & meter,

63. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

64. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated

by a QCI-NABET accredited consultant, and the District Mines Officer.

65. Provision for two toilets and hand pumps should be made at mining site,

66. Drinking water for workers would be provided by tankers.

7. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor1-2ft)as per
sustainable sand mining management guidelines 2016.

68. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

69. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-IA.11l dated 01/05/2018.

70. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directarate of Environment along with the compliance report.

71. Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considered as one of the activity in
CER,
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77. To BVDNI Doﬁding effect and adverse envirenmental conditions for sand mining in area,
- F;ZE;‘;ZS?;V:QT ltr:;ﬂg should be done as per sus.tainable samfl mini_ng management guidelines 2016,
. en found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.Cissued will stand revoked,

79. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

80. The mining work will be open-cast and manual/semi mechanized (subject to orders), Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage,

81, It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is canfined to extraction of sand/moram from the river bank only.

82. The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due ta this activity the hydro-geological regime of the surrounding
area shall not be affected.

83. The project proponent shall adhere to mining in confermity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zore in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season.

84. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed,

85. The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination

of the workers engaged in the project shall be carried out and records maintained. For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

86. The critics:rparameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
moanitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].
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87. Effective safeguard measures, such as regular water sprinkling shall be carried out 244 cma:;
areas prone to air pollution and having high levels of particulate matter such‘as loading ha=. /
unloading point and all transfer points. Extensive water sprinkling shall be carried out on hau!
roads. :

88. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard. )

89. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan. .

90. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, $02 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

91. Comman road for transportation of mineral is to be maintained collectively. Total cost will be

shared/worked out an the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours

engaged for the project work.

93. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project

activity will be separately storage in bins and managed as per Solid Waste Management rules.

- Natural/customary paths used by villagers should not be obstructed at any time by the activities

proposed under the project.

95. Digital processing of the entire lease area in the district using remote sensing technique should

be done regularly once in three years for monitoring the change of river course by Directorate of

Geology and Mining, Govt. of Uttar Pradesh, The record of such study to be maintained and

report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and

UPPCB.

The project authorities shall advertise at least in two local newspapers widely circulated, one of

which shall be in the vernacular language of the locality concerned, within 7 days of the issue of

the clearance letter informing that the project has been accorded environmental clearance and a

copy of the clearance letter is available with the State Pollution Control Board and also at web

site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the

Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

. The MoEFRCC/SEIAA or any other competent autherity may alter/modify the above conditions

or stipulate any further condition in the interest of environment protection.

Cancealing factual data or submission of false/fabricated data and failure to comply with any of

the conditions mentioned above may result in withdrawal of this clearance and attract action

under the provisions of Environment (Protection) Act, 1986,

99. Any appeal against this environmental clearance shall lie with
preferred, within a period of 30 days as prescribed under Section
Appellate Authority Act, 1997,

100.  Waste water from potable use be collected and reused for sprinkling.

101. A width of not less than S0 meter or 10% width of river can be restricted for mining activities

from river bank. A condition can be imposed that mining will be done from river activities from
river bank,

102.  The guantity mentioned in Lol or
less, would be maximum quantity whi

9
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9
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=

the National Green Tribunal, if
11 of the National Environment

compliance of Hon'ble NGT orders,
103. NOC from Irrigation Department/

Concerning Authority regarding river bed mining to be
obtained before start of mining activity,
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104, Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or District plantation committee, for planting at least (as per the project) plants,
either on government land or community land, within a periphery of 5 km from the boundary of
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be
less than the

survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition,

105.  The project proponent shall install solar light in their site office,

106.  During the submission of & monthly compliance reports,
sure that the periodically
compliance report.

107.  Preference should be given to indigenous local species as per the consultation of the local
district Forest Officer,

the project proponent should make
taken site photographs should also be annexed along with the

108.  Link Road from the quarry site to the main road shall be constructed as an all-weather road
with blacktopping and maintained by the project proponent.
109, Vehicular emissions should be kept under control and regularly monitored. Suitable

measures shall be taken for proper maintenance of vehicles used in a quarry operation and
transportation,

1100

The project proponent should explore the possibilities of rainwater harvesting.
111.

Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

112, Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source

points in lease area and haulage road during operational activity/vehicular movement.
113.  As per the proposed plan, plantation with area specific plant specles, number of plants to be
planted and report of green belt development to be submitted to the concerning department

114.  Water requirement details along with source of water and the permission/ agreement with
the concerning authority/ water supplying agencies to be submitted.

115.  Submit the Hydrological study report of lease area that the quantity given in Lol will be
mined without affecting the geo-hydrology of the River.

In case of violation, this permission shall automatically deem to be cancelled. Alsg, in the event
of any dispute on ownership or land use of the proposed site, this clearance shall automatically
deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance,
The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No, 5.0, 1533(E) dated 14/05/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification,
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h emai information and necessary action to — )
Prinicipal Secretary, Department of Environment, Forest and Climate Change, Gouernmgm
of Uttar Pradesh, Lucknow {email - psforest2015@gmail.com)

. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,

3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email - rocz.lko-mef@nic.in)

. District Magistrate, Sonbhadra.
. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.in)

. Copy to Web Master for uploading on PARIVESH Portal,
. Copy for Guard File.

{Manish Mittal (IFS))
Member Secretary, SEIAA

Signature Not Verified

Designation: MamiT Sacrata
Date and Time: 1 Z
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m Uttar Pradesh Pollution Control Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Amended Certificate Application Id : 34907997
257228/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2025 Date: 12/01/2026
To,
M/s

Rudra Mining and Company

Morrum Mining Project on Sone River at Arazi No.- 15 Cha, Khand No.- 02, Village- Bhagwa,
Tehsil- Obra, District- Sonbhadra, Uttar Pradesh, (Area- 12.146 ha) , SONBHADRA,

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Rudra Mining and Company located at Morrum Mining Project on Sone
River at Arazi No.- 15 Cha, Khand No.- 02, Village- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar
Pradesh, (Area- 12.146 ha) ,SONBHADRA,. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. This CCA Rudra Mining and Company granted for the period from 22/12/2025 to 31/12/2029 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 218628 Cubic MetersY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.5KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time: from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.



745

Specific Conditions:-

1. This CTO isvalid for production capacity Sand/Morrum-218628 Cu meter/year by opencast and semi
mechanized mining in 12.146 hectare lease area at Arazi No.- 15 Cha, Khand No.- 02, Village- Bhagwa,
Tehsil- Obra, District- Sonbhadra

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC25B001UP167874 dated

16.12.2025 and submit its compliance report to UPPCB.

3. If the Mining Plan/lease agreement or EC expires prior to 31.12.2029, then the validity of this CTO shall
stand expired simultaneously with the expiry of Mining Plan/lease agreement or Environmental Clearance.

4. This CTO will be co-terminus with the validity of the lease period mentioned in the Lol or co-terminus
with the validity of current mine plan whichever is earlier, after this period the CTO will automatically

become null and void.

5. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

17. Industry shall comply with the relevant provisions of Environmental Laws.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

Order' Digitally signed by Radhey
Radhey Shyam syem o
Date: 2026.01.12 16:18:09 +05'30
Chief Environmental Officer (Incharge) circle-2
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis to Head Office.

Digitally signed by Radhey

Radhey Shyam shyem

Date: 2026.01.12 16:19:03 +05'30'
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Chief Environmental Officer (Incharge) circle-2

Environment
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Annexure No.5

m Uttar Pradesh Pollution Control Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 34907997
257228/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2025 Date: 22/12/2025
To,
M/s

Rudra Mining and Company

Morrum Mining Project on Sone River at Arazi No.- 15 , Khand No.- 02, Village- Bhagwa,
Tehsil- Obra, District- Sonbhadra, Uttar Pradesh, (Area- 12.146 ha) , SONBHADRA,

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Rudra Mining and Company located at Morrum Mining Project on Sone
River at Arazi No.- 15 , Khand No.- 02, Village- Bhagwa, Tehsil- Obra, District- Sonbhadra, Uttar
Pradesh, (Area- 12.146 ha) ,SONBHADRA,. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. ThisCCA Rudra Mining and Company granted for the period from 22/12/2025 to 31/12/2029 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 218628 Cubic Meterd/Y ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.5KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be




dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time: from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This CTO isvalid for production capacity Sand/Morrum-218628 Cu meter/year by opencast and semi
mechanized mining in 12.146 hectare lease area at Arazi No.- 15, Khand No.- 02, Village- Bhagwa, Tehsil-

Obra, District- Sonbhadra

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC21B001UP167874 dated

16.12.2025 and submit its compliance report to UPPCB.

3. If the Mining Plan/lease agreement or EC expires prior to 31.12.2029, then the validity of this CTO shall
stand expired simultaneously with the expiry of Mining Plan/lease agreement or Environmental Clearance.

4. This CTO will be co-terminus with the validity of the lease period mentioned in the Lol or co-terminus
with the validity of current mine plan whichever is earlier, after this period the CTO will automatically

become null and void.

5. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

17. Industry shall comply with the relevant provisions of Environmental Laws.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. Rad hey ?ri,?,iatzily signed by Radhey
Shya m ngt;ols;g‘o25.12.25 11:39:09
Chief Environmental Officer (Incharge) circle-2
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
guarterly basis to Head Office.

Digitally signed by Radhey
Shyam

Radhey Shyam Date: 2025.12.25 11:39:22

+05'30'
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Chief Environmental Officer (Incharge) circle-2
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